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I. ()nmI ApplieaiionNo. 

. I\Iisc Pctlion No. 

.. Cniii pt Ieiii on No. 

AppIiatan N / 

Applicnnt(S). A 	i 	. -.VS- Union Of India 

• : 	
A(I\oCe 

ANoaG , r 	Rsnoident( A. . 	 M . 

ft 	1 d 	I\ 	 DdtL 	 Oideis Of [IlL I ihuii d 

05.02.20O 	Arjun Tanti was holder of Pension vide 

PPO No CA-i 2353 On his death, hfe time arrear 
S 	 - 

pension was released in favour of his widow 

Sushama Tanti. After introduction of Family 
1. 	 1 Pension Scheme, said widow Sushama Tanti 

'was entitled to Family Pension. She applied for 
DY. flCrar 

the same after a long lapse of time. But, before 
01  - 

:. ;sarscf,on of Family Pension in her favour, she 

--- died and the children of said Late Arjuna & 

Late Sushama Tant,, produced the required 

papers (as sought for by the Respondent Postal 
• ; 	 Department) claiming arrears of life time Family 

• 	 Persion payable to their mother Late Sushama 
• 	

T 	By his communication dated 04.02.2008. 

the Senior Superintendent of Post Offices of 

• " COchar Division (Respondent No.4) informed as 

under .  
• 	.. 	• 	 •s 	 ••. 	 "The General Manager (PA&F), 

Kolkata has intimated that there is 
H absolutely no scope to initiate any action 

towards settlement of the life time arrear 
claim of late Sushama Tanti. This is for 
favour of your informafion."f 

-1Confd...' 
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Contd. 
05.02.2009 

2. 	The reason(s), for which the claim has 

been turned down by the General Manager' 

(PA&F), Kolkata, has not been disclosed in the 

aforesaid communication dated 04.02.2008 of 

the Senior Superintendent of Post 

OthcesfCächar (Respondent No.4) hor the 

copy of the intimation from the General 
C 

Manager (PA&F), KOlkata, was enclozed with 

- 	the said communication daed 04.02.2008 of 

the 	Senior 	Superintendnt 	of 	Post 

Othces/Cachar. 

• .3. 	Jhis Original Applicatipn filed under 

	

• 	Section 19 of the Administrative Tribunals Act, 

• 	 • 	 . V 	 • 	
V. 	1985 is jrected agarnst the aforesaid rejection 

V 	
- ... . 	

order dated 04.02.2008. 	. 

• •V 	
.• 	 V 	

4. 	Since the rejection 	order dated 

0402.2008 is bereft of any reason, the same is, 

	

• . .. 	.. 	ri'afacie, not sustainable. 	- 

	

'S. 	 In the above premises, notices be issued 
S 	 .. to.the Respondents requiring them to file their 

V 	 .• 	
.S • 	• 	• 	. 	written statement by 30.03.2009. 

6. 	Respondents should file a copy of the 

• 	 .. V 	 .• . . .. 
inmation [by which the General Manager 

• 	 V 	 ,'• 	

. 	 : 	 -. 

(PA&F), Kolkata, Respondent No.5 intimated 

	

/ 	that there were no scope to intimate any 

V 	 . . ........S 
	 .• 	action for settlement of the life time arrear 

..• 	 • ,. ... c!aim of Family Pension in favour of Late 

	

V V  •• V•• 	

V 	,Sushpma Tanti] basing on which the order 
• 	 under Ahnexure A-i 8 dated 04.02.2008 was 

	

I ..' . 	 . ..

J. 	. 	
.: 	issued by the Senior Superintendent of Post 

Offices/Cachar (Respondent No 4) and supply 

	

•V 	
• 
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a copy of the same to the Applicant/Advocate 

for the Applicant, without iny waste of time1  

bet ore the next date/30.03.2009. 

7. 	Send copies of this order to the Applicant 

and all the Respondents (along with the 

notices) and free copies of this order be also 

supplied to Mr. M.R. Dos, learned counsel 

appearing for the Applicant and to Ms. Usha 

Das, learned Addi. Standing Counsel; to whom 

a copy of this O.A. has already been supplied. 

(M.R.Mohanty) 
Vice-Chairman 

t7rU 

•1 

O' 'V 	/- ,#, 6 

61) 
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Ibbi 	. 

30.03.2009. 	. 	No written statement has yet been filed 

by the Respondents in this case. 

Call this matter on 18.05.2009 awaiting 

written statement from the Respondents. 

Send copies of this order to the 

Respondents in the address given in the O.A. 

(M.R.Mohanty) 
Vice-Chairman 

/bb/ 
7) 4- 

, h 
17 

b)• 4  

) 

T' 
T710 

Call this mater on 1206,2009 awaiting 
written statement from the Respondents. 

)M.R.Mohantv) 
Vice-Chajrrnaj-k 

Irn 

.8.05.2009 	No written statement has yet been 
liled by the Respondents. 
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• O.A.No. 1Ooi0 

1i2;Of)20Q9'.Mr.1  M.Das, 	learned counsel 

sforc.rApplicant is present 	He 
/ 

undertakes to ifie rejoinder from the 

• • Ap~j3licant in coue of the day. 
-: 	

-- 	•;- :' 	-pr. 	-Documents called for by order. 

: . 	 r - . -dted.r$2.2009 has not yet been 
(-rtA 	cJ)-tu 

ç 	, 	

. produced 	by 	the 	Respondents 

c MsU.Das, learned Add!. Standing 

r 	c 	•; 	 - r r4 	.,.ounse1- - 	 eri g 	for 	the 

Respondents undertakes to check 
• up the matter relating to production 

1C C " 	. 	. of records called for by order dated 

522009 cn 
Send copies of this order to 

z -----•-.•• 	 . 	
:. 	.. / 	 the Respondents; -  .who should cause 	 j (_ rii-i ?-"-• 	 . 	 ... 	 •._----• 

'4 JY 	 . 	 productiOn . of records specified of 	 . 

v 	 - i 	 - ---- 
- 

• 	 . 	 . . 	 - 	
our order dated 5.22009 -rendered - 

• 	
in this case by the next date. 

Call 	this 	matter : on 

234)7..2009; when the learned AddiL 

\ 	Standing Counsel should cause 

- 	 pmduction of cos, called for b 

our oer dated 05.022009. 

J. j<•
(M.RMonty) 

( . 	 hu . 	 . 	 . 	 Vice-Chairman 

M/VVV'V 'p" 	 23.07.2009 	. •- Heard Mr.Manoranjan bos, learned counsel 

-sf-"4 	 . 	appearing for the Applicant and Ms.Usha Das1 

learned Addi. Standing counsel . for the-
•- 	 Rcrondents in t,art and oerused the materials 

. 	 - 

• 	 k'- 

• 	 .. • 	

• 	 Ibb/ 

	

i k_ c-'-. 	\•'-e_-o_ 

Q- 

-- 	 - . 	 - - - 	 - - - - -- 	- 	- 

placed on record. 

Call this matter ,  on 04.08.2009 for - further 

hearing. 

(IMoan) 
M mber(A) 
	

Vice-Chairman 

/ 
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O.A. 10/09 

	

S 
	 04.08.2009 	Heard further in part. CII 

this matter on 24.08.2009. 

	

r' 	

(M. K. Chaturvedi) 
	

(M.R.Mohanty) 
Member(A) 
	

Vice-Chairman 

W. 

24.08.2009 

Jk 

J'I,l 

419(° 

&QL& cLtL 94 E119  
u 

RooLtA 

C- 

Heard Mr. Manoranjan Das, 

learned counsel appearing for the Applicant 

and Ms. Usha Dos, learned Addi. Standing 

counsel representing the Respondents in full 

and perused the materials placed on 

record. 

For 	the 	reasons 	recorded 

separately, this case is allowed. No costs. 

(M.K,Øaturvedi) 	 (M.R.Mohcinty) 
Mernber (A) 	 Vice-Chairman 

I 

I/No 	6-0 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A No. 10 of 2009 

Sri Abhimanya Tanti 

By Advocate Mr. M.Das 

The Union of India & others 
Versus 

Dated 24.08.2009 

Applicant 

Respondents 

By Mvocate Ms. U. Das, Addi. C.G.S.C. 

Present: The Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman 
The Hon'ble Mr. M.K. Chaturvedi, Administrative Member 

Whether reporters of local newspapers may be 
allowed to see the Judgment? 	 Yes 

Whether to be referred to the Reporter 
or not? 	 YesN 

Whether their Lordships wish to see the 
fair copy of the judgment? 	 YesTo 

Whether to be forwarded to 
other Benches? 	 YesLlth 

Administrative Member 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

O.A.No.10 of 2009 
This the 24th day of August 2009 

Present: 	The Hon'ble Mr. Manoranjan Mohanty, Vice-Chairman 
The Hon'ble Mr. M.K. Chaturvdi, Administrative Member 

Sri Abhimanya Tanti, 
S/o Late Arjun Tanti, 
Resident of Village-Chengduar, 
PO-Noonpani,PS-Silchar, 
District-Cachar, 
Assam 

Applicant 
By Advocate Mr. M. Das 

Versus 

Union of India, 
represented by the Secretary, 
Govt. of India, Ministry of Communication, 
Department of Post, 
Parliament House, 
New Delhi-I 10 001. 
Director General, 
Department of Post Dak Bhawan,, 
Sansad Marg 
New Delhi-I 10 001 
The Chief Postmaster General. 
Assam Circle, Meghdoot Bhawan, 
Guwahati-781 001 
The Senior Superintendent of Post Offices, 
Cachar Division, 
Silchar-788 001. 
The General Manager (PA & F) 
West Bengal Postal Circle, 
P-36, C.R. Avenue, 
Ko&ata-700069 

Respondents 
By Advocate Ms. U.Das, Addi. C.U.S.C. 

ORDER 
O.A.No.10 of 2009 

24.08.2009 

Manoranjan Mohanty, Vice-Chairman:- 

Claiming life-time arrear Family Pension of his mother, the Applicant 

has filed this case; in which a written statement has been filed on behalf of the 

Respondents. Applicant, has also filed a Rejoinder in this case. At the 



2 
a Departmental File has also been produced on behalf of the Respondents. 

Perusal of all the materials placed on record reveals as under. 

2. 	Arjun Tanti was "Runner" of Dwarbond Line of Cachar Postal 

Division. On his retirement from service, he was granted pension vide Pension 

Payment Order (in short 'PPO') No.CA 12353. Said pensioner expired on 

27.03.1964 leaving behind his widow (Sushama Tanti), a daughter 

(Fulkumari Tanti) and sons (Ananta Tanti & Abhimanya Tanti). On his death, 

life-time anear pension (amounting to Rupees 37.74 paise) of Arjun Tanti was 

released in favour of the above named four family members. The text of the 

order dated 06.08.1964 of the Superintendent of Cachar Postal Division (by 

which life-time anear pension was asked to be relàased in favour of the widow 

of pensioner Late Arjun Tanti) is extracted below:- 

"INDIAN POSTS AND TELEGRAPHS DEPARTMENT 
OFFICE OF THE SUPERINTEDENTOF POST 

OFFICES, CACHAR DN. 

Memo No.C3-2/64-65 Dated, Silchar, the 6th  August, 1964 

Sanction is hereby accorded to the payment of a 
sum of Rs.37.74 n.P. (Rupees Thirty seven & n.P. seventy 
four) only being the arrear pension for the period from 1-
2-64 to 27-3-64 @ 20' 19 n.P. due to late Arjun Tanti Ex-
runner, Dwarband line and holder of PPO No.CA 12353 
who died on 27.3.64, to his wife Shrimai Sushama Tanti, 
changduar, Chatla P.O. Chibitabichia (Cachar) on behalf 
of the following minor sons and daughter of the deceased 
pensioner:- 

Shrimati Fulkumari- Tanti-Minor- Daughter of 
the deceased. 
Shri Ananta Tanti-Minor-Son of the deceased. 
Shri Abimanya Tanti-Minor-Son of the 
deceased. 

Sd!- H.Chakravarty. 
Superintendent. 

Memo NoC3-2J64-65 Dated,Silchar, the 60'  August,1964 

Copy forwarded to:- 
(1) The Postmaster Silehar with reference to his 

No.B6/Payment'Arjun Tanti dated 3-8-64 for causing 
payment to the party concerned under intimatio4.._ 

'a 
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this office. After making payment both halves of the 
PPO and other necessary documents should be sent to 

-. 	 the Audit Office as usual. 
(2)The Director, Audit and Accounts, P&T 

Calcutta(Through the Postmaster Silchar). 
• 	 (3)Shrimati Sushama Tanti, wife of Late Arjun 

Tanti,Changdur, chatla, P.O. Chibitabichia, Dt.Cachar. 
(4)Spare. 

Superintendent" 

Under the above noted order dated 06.08.1964, PPO in question and 

other papers were asked to be sent to Audit Office/Calcutta, after disbursement 

of the life-time arrear pension in question. Thus, while drawing the said arrear 

pension, the widow (Sushama Tanti) surrendered the PPO (of her husband) 

with the Postmaster of Silchar. No Family Pension having been sanctioned in 

favour of her, the widow/Sushania Tanti remained without Family Pension. 

Govt. of India in the Ministry of Personnel & Training issued Office 

Memo [No.(1 1)/85-Pension Unit] on 18.06.1985 extending life-time Family 

Pension Benefit to the families of all those who retired on or before 

31.12.1963 with effect from 22.09.1977. Since Arjun Tanti retired before 

31.12.1963, his widow (Sushama Tanti) became eligible to get Family Pension 

with effect from 22.09. 1977 But such social security benefit of Govt. of 

India was not made available to the widow/family of Late Arjun Tanti (who 

retired & drew pension prior to 31.12.1963 and died on 27.03.1964 as a 

pensioner) apparently, for the reason of her/their ignorance about Govt. of India 

decision. Office Memo dated 18.06.1985 of Govt. of India is extracted herein 

below;- 

"Extension of Family Pension to those borne on 
Pensionable Establishment but not covered earlier by 

Family Pension Scheme 

• 	 (Government of India, Min. of Per. & Trg., 
O.M. No.1(11)/85-Pension Unit, dated the 18 th  June, 1985) 

There are at present two Family Pension Schemes "T (1950 and 1964) incorporated in Rule 54 and 55 
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C.C.S. (Pension) Rules, 1972. The 1950 Scheme was of a 
restricted nature. in accordance with the provisions of 
Rule 54 of the Centrdl Civil Services (Pension) Rules, 
1972, Family Pension Scheme, 1964, applies:- 

to a Government servant entering in a 
pensionable establishment on or after the I 
Januaiy, 1964; and 
to a Government servant who was in service on 
the 3 l t  December, 1963, and came to be 
governed by the provisions of the Family 
Pension Scheme for Central Government 
Employees, 1964, contained in the Ministry of 
Finance, Office Memorandum No.9 (16)-E. 
V(A)/63, dated the 31 December, 1963, as in 
force immediately before the commencement of 
these rules. 

Initially, the Family Pension Scheme, 1964, was a 
contributory one and employees eligible for the •  benefits of 
the Scheme were required to contribute two months 
emoluments out of the D.C.R.G. However, with effect 
from 23-9-1977, this pre-condition was done away with. 

A section of widows of ertwhile Government 
servants who were not covered by the Family Pension 
Scheme, 1964, had filed writ petitions (Nos. 5870-93/81, 
13181/84,8446-51/83, 100 1/84 and 12707/84 with Civil 
Appeal No.2225/85) in the Supreme • Court of India 
claiming that the benefits of the Scheme may also be 
extended to them. 

During the hearing of these petitions, the 
Government of India made a statement on 15-4-1985 
before the Court, on their own, indicating as to what extent 
they would be prepared to accept the claim of the widows. 
Keeping in view the statement filed by the Government 
and clarifications subsequently given, the Supreme Court 
of India has delivered its judgment on 30th  April, 1985, 
extending with effect from 22-9-1977, the benefits of 
Family Pension Scheme 1964 to the families of those 
Government servants who were/are borne on pensionable 
establishment and are presently not covered by the 
Scheme, namely, the families of those Government 
employees who retired/died before 3 1-12-1963,' and of 
those who were alive on 31-12-1963, but who opted out of 
the 1964 Scheme. 

The President has, accordingly, been pleased to 
decide that:- 

(a) the benefit if Family Pension Scheme, 1964 may 
be extended to all the eligible memnbersi_. 
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family in accordance with the provisions, of Rule 
54 of the C.C.S. (Pension) Rules, 1972; 
all the eligible persons, including dependants, 
shall be allowed the increased pension rates as 
introduced from 1-1-1973; 
the arrears of family pension may be granted 
with effect from 22-9-1977 (the date on which 
contribution of two months' emoluments by 
pensioners was dispensed with) or from a 
subsequent date they become eligible for family 
pension, whichever is later. The benefit will 
also be available in cases where the death of 
the pensioner occurs hereafter; 
persons who are now to be granted the benefit 
of family pension will not be required to 
contribute two months' emoluments. Similarly, 
no demand for refund of contribution already 
made by pensioners will be entertained by the 
Government; and 
life-time arrears of family pension would also be 
payable in respect of widows/eligible members 
of the family of the deceased Goveriunent 
employees who were alive on 22nd  September, 
1977 and who died subsequent to this date, for 
the period from 22-9-1977 to the date of death. 

It has also been decided that in addition to the 
family pension, dearness relief on family pension 
sanctioned from time to time shall also be admissible. 

The respective Heads of DepartmentlOffice or other 
authorities who are competent to sanction family pension 
may compute the family pension including dearness relief 
in terms of the provisions of this Office Memorandum 
with effect from 22-9-1977 or from a later date from 
which the family pension is admissible and sanction 
payments. 

The eligible members of the family would have to 
apply for family pension to the Head of Office from which 
the Government servant retired. In case a Department has 
been abolished or merged with another Department, the 
family pension would have to be processed and sanctioned 
by the office in which the parent Department of the retired 
Government servant is merged or the Office which is 
keeping the records of the abolished office. 	The 
application for family pension should be made in the 
attached form. The Head of Office/Department would 
verify the particulars, compute the family pension 
including dearness relief as prescribed in the previous 
para. and send the application, etc., to the 'Accounts 
Officer' which means the authority who originally issued 
Pension Certificate/Pension Payment Order,- 

,1 
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Accountant-General, Director of Audit, Pay and Accounts 
Officer, etc., 'as the case may be. 

The applicant will have to satisfy the Head of Office 
that she/he is widow/widower or eligible child of the 
Government servant concerned, and establish identity by 
production of relevant document viz, the P.P.O. of the late 
Government servant, wherever is possible. The family 
pension/revised family pension would be authorized for 
payment by the Accounts Officer, as defined in the 
previous para.. on receipt of papers from the Head of 
Office/Department from which the Government servant 
retired. Further, since the entitlement of family pension 
in accordance with the provisions 	of this Office 
Memorandum would initially be worked out by the Head 
of the Office/Department which the pensioner last served 
at the time of retirement or death, it would also be the 
responsibility of the Head of the Office or Department to 
determine the beneficiary who would be entitled to receive 
payment of life-time arrears, mentioned in para. 5(e) of this 
O.M. 

The family pension may be paid through Pension 
Disbursing Authority/Authorised Public Sector Banks/Post 
Office, as may be desired by the family pensioner 
concerned. 

These orders do not apply to Railway employee, 
persons paid from Defence services Estimates and the 
members of the All India Services, separate orders in 
respect of whom would be issued by the respective 
Ministries." 

On the other hand, the widow/family of said Late Arjun Tanti 	- 

(apparently being ignorant of existence of such a benefit being available to 

them) applied for such a benefit only on 11.01.2001 to the Senior 

Superintendent of Post Offices of Cachar Division at Silchar. On 02.07.2001, 

the widow (Sushama Tanti) again approached the Authorities (through her 

Advocate) seeking family pension; which was received in the office of the 

SSPO/Cachar on 03.07.2001. 

By a communication dated 06.07.2001, the Senior Superintendent of 

Post Offices of Cachar Division at Silchar asked said widow (Sushama Tanti) 

to provide details of service particulars and to submit the PPO Book of her 
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husband (Arjun Tanti) for further action. Text of the said letter dated 

06.07.2001 (a copy of which has been placed as Annexure-A/4 to the OA) 

reads as under: - 

"DEPARTMENT OF POSTS 
From 

Senior Supdt. of Post Offices, 
Cachar Division: Silchar-78 8001 

To 
Srnt. Sushama Tanti 
W/o Late Arjun Tanti 
Ex Runner Dwarbond Line 
Vill-Chengduar basti 
BPO Nunapam BO Bayala 

No. C2-Pension/Misc/ 	Dated at Sc. the 6-7-2001 

Sub: Family Pension case of Srnt. Sushama Tanti W/o 
Late Arjun Tanti Ex Runner Dwarbond. 

On receipt of your claim application regarding the 
above you are requested to submit PPO book of late 
Arjun Tanti (Husband) to this office. A details of service 
particulars may also please be intimated to this office for 
further action. 

Sd!- 
Senior Supdt. 'of Post Offices 

Cachar Division:Silchar-78800 1 

Copyto 
The Sr. Post Master Silehar HO for information 
& he is requested to send office copy of P.P.O. 
of late Aijun Tanti if available, a pensioner of 
your office who died on 27.3.1964. 
The Inspector of Pos Silchar West Sub Dn. 
Silchar for information. 

Sd!- 
Senior Supdt. of Post Offices 

Cachar Division:Silchar-78800 1" 

On 10.07.2001, the SSPO/Cachar/Silchar asked the Inspector of 

PO/Silchar West to collect all details. 

On 11/16.07.2001, whatever information was available with the widow 

(Sushama Tanti) were made available (by her, in writing) to the authorities 
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with prayer to grant her Family Pension; relevant portion of which reads as 

under;- 

"(1) The concerned PPO Book No.CA 12353 of Late 
Arjun Tanti (husband) was with me till to the date of 
payment of the arrear of pension due to the deceased and it 
was made over to the Postmaster Silchar HPO at the time 
of taking payment of the sum of Rs.37.74 as sanctioned 
vide his Memo No.03-2/64-65, Dtd. Silchar, 6th August, 
1964 by Superintendent of Post Offices' Cachar Dii, 
Silchar. 

(2) 	The details of service rendered by the deceased to 
the Department cannot be furnished but it can be rightly 
mentioned here that the deceased husband during his 
service life he worked at Aizawl, Monachetra and 
Dwarbond as Class IV staff and he retired, as I recollect 
from the post of Runner Dwarbond line and died while he 
was a pensioner on 27/311964." 

The widow/Sushama Tanti submitted another representation on 

21.08.2002 to Deputy Director General (Pension)/New Delhi seeking his 

intervention in the matter. 

In the meantime, on 26.09.2001, SSPOICachar asked 	Sushama to 

furnish a copy of the above said Sanction Order dated 06.08.1964 and Sushama 

furnished the same on 16.0.1.2002. On 22.01.2002, SSPO/Cachar asked the 

Inspector of PO/Silchar West to submit claim papers from Sushama. 	On 

08.03.2002, 	IPO/Silchar West submitted some papers. SSPOICachar, 

however, wanted more details in his letter dated 18.03.2002. Reminders were 

sent to IPO/Silchar West on 12.12.2002 and on 24.07.2003. On 12.08.2003, 

the Inspector of Post Offices/Silchar West furnished materials (to the 

SSPO/Cachar) for working out pension and, on 18.08.2003, the SSPO/Cachar 

forwarded the papers to Sr. Accounts Officer of the office of the General 

Manager (PA & Finance)fKolkata for an early settlement of the long pending 

case. The text of the said letter dated 18.08.2003 reads as 
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"No.C2PeSiOfl/MiSc. 	Dated at Silchar the 18- 
lo 	

8-03 
Subject: Family Pension - case of Smti. Sushama Tanti, 

WIo Late Arjun Tanti, Ex.Runner, Dwarbond Line 
who expired on 27-03-1964. 

Ref: PPO No.CA-12353 

Arjun Tanti, Ex. Runner, Dw ond Line and 
holder of P.P.O. No.CA 12353 expiretlon 27-3-1964. His 
wife, Smti. Sushma Tanti has aplfd for family Pension. 

The following docuints are enclosed for early 
settlement of the long pending case. 

Form-14&l8. 
R.T.I. of Smti. Sushma Tanti. 
Descriptive Roll of Smti. Sushma Tanti. 
Family Stt. Of Smti. Sushma Tanti. 
Photo copy of identification &residential 
certificate issued by the President, Digarsrikona 
Alambag GP. 
Photo copy of the affidavit Dt.717103. 
Declaration Smti. Fulkumari Tanti, daughter and 
Sri Abhimunya Tanti, son. 
Application of Smti. Sushma Tanti. 
AffldavitDt.11/7/0l. 
Three copies photograph of Smti. Sushma Tanti. 

Enclo. As above. 

Sd!- 
Senior Supdt. Of Post Offices 

Cachar Division: Silehar 788001 

Copy forwarded to Srnti. Sushma Tanti, W/o Late Arjun 
Tanti, Vill.Chengduar basti, BPO Nunapani, Via 
Barjaknga Dist. Cachar for information. She is requested 
to send the death certificate of Late Arjun Tanti. 

2. the Sr. Postmaster, Silchar H.O. for information w.r.t. 
his No.B1/PenSioll/2001 Dt.3/7101. He is requested to 
send the office copy of P.P.O. of Late Arjun Tanti. 

Sd!- 
Senior Supdt. of Post Offices 

Cachar Division: Silchar-78 8001" 

11. AO/Kolkata wrote the following long letter (to SSPO/Cachar) on 

05.11.2003;- 

"OFFICE OF THE GENERAL MANAGER (POSTAL 
ACCOUNTS AND FINANCE)A--- 
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WEST BENGAL POSTAL CIRCLE, KOLKATA 

No.Pen-I/MisctFPIS/Smt Sushma TantiI2003 /P-6973) 
Dated 05/11t03. 

To 

The Sr. Superintendent of Post Offices, 
Cachar Division, 
Silchar-788 001. 

Sub: Claim for family pension case .of Smt. Sushma 
Tanti stated to be the w/o Late Arjun Tanti, Ex-
Runner, Dwarlund Line holder of PPO NO CA-
12353 and reported to have expired on 27.03.64. 

Responding to your letter no.C2-Pension/Misc 
dated 18/08103 on subject captioned above it is stated 
here that documents forwarded for favour of authorizing 
family Pension in favour of Smt. Sushma Tanti stated to be 
the wlo Late Aijun Tanti is not in conformity with the 
codified provisions of CCS(Pension) Rules. 

Since Sri Aijun Tanti, Ex-Runner retired well 
before 1964 (i.e. prior to implementation of New Family 
Pension Scheme) and was recipient in the shape of 
Pension being holder of PPO No CA - 12353, reported to 
have been demised on 27.03.1964-Claim for Family 
Pension in the instant case should have to be considered in 
accordance with the judgment of Hon'ble Supreme Court 
vide GIOM No.1(11)/85-Pension Unit dated 18.6.85 but 
not in tei'ms of New family pension scheme-introduced 
from 01.01.64. Accordingly, the documents forwarded in 
support of claim in respect of Smt. Sushma Tanti followed 
by administrative sanction in Form-' 18' will not serve the 
purpose and in lieu of that the following documents are 
absolutely necessary for further course of action. 

Claim application in prescribed proforma as required 
under GIOM dated 18/6/85. 

Administrative sanction in Annexure-'I' as required 
under GIOM ibid. 

Documentary evidence regarding genuineness of the 
claimant. 

Both halves of PPO bearing No.CA 12353. 

In case of non-availability of any records/documents 
one of the following documents may be produced for 
establishing genuineness of the claimant:- 

i) 	Succession Certificate from a Court, or 

11 
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c) 	Affidavit of the claimant on a plain paper 

supported by any two documents which 
may be acceptable to the Head of the 
DepartmentlPensiofl Sanctioning Authority. 

The reasons for such belated claim preferred by the 
claimant almost after expiry of 40 years of the pensioner 
and acceptance thereof by the Pension sanctioning 
authority for onward transmission to the PAO, Kolkata 
authorizing family pension to the claimant without 
producing certificate of genuineness of the claimant may 
please be intimated to this end. 

This is for your information and follow up action up as 
proposed. 

Sd!- 
(T.R. CHAKROBORTY) 

Acounts Officer/Pension-I Section" 

12. On receipt of the above letter dated 05.11.2003 from AQ/Kolkata, the 

SSPOICachar started searching the old PPO of Arjun Tanti. He wrote a letter 

to Post Master of Silchar Head Post Office on 04.12.2003,, relevant portion of 

which reads as under;- 

"Subject:Family Pension-case of Smti. Sushma Tanti, w/o 
Late Arjun Tanti, ex Runner, Dwarbond Line 
Who expired on 27-03-1964. 

Kindly refer to this office letter of even No.Dt. I8-
0 8-03 on the above mentioned subject wherein you were 
requested to send the office copy of PPO No.CA 12353 of 
Late Arjun Tanti. But, the same has not yet been received 
at this end. 

4 

Smti. Sushma Tanti w/o Late Arjun Tanti has 
intimated that she has forwarded the PPO Book of Late 
Arjun Tanti to your office on August 1964 while taking 
payment of Rs.37.74 (arrear pension). 

You are, therefore, requested• to submit both halves of 
the PPO Book to the office as early as possible. 

Sd!- 
Senior Supdt. of Post Offices, 

Cachar Division:Siar-188001.L-' 

/ 
-g 



12 
After a reminder dated 05.01.2004 from the SSPO/Cachar, the 

PMIHPO/Silchar informed about non-availability of PPO of Arjun in the 

Head Post Office vide his letter dated 19.01.2004. 

As is seen from the Sanction Order dated 06.08.1964 (Supra), the 

HPO/Silchar was to transmit the PPO in question to AO/Kolkata.. Thus, 

instead of searching the PPO in the Head Post Office, it should have been 

searched to fmd out as to on which date (under which forwarding letter) the 

PPO of Aijun Tanti was transmitted to AO/Kolkata.. That was apparently not 

done. 

On 22.01.2004, Sushama (the widow) was asked to furnish a 

Succession Certificate; on receipt of which, Sushama submitted 	a 

representation on 01.06.2004. 	Without hearing from the authorities, the said 

widow (Sushama Tanti) breathed her last on 15.03.2005; which factum was 

intimated to the authorities,on 29.06.2005, by her son on Abhimanya Tanti. 

On 08.07.2005, the SSPO/Cachar wrote a letter to AO/Kollcata; text of 

which reads as under;- 

"Sub: Claim for family pension case of Srnt. Sushma 
Tanti, W/O Late Arjun Tanti Ex Runner, Dwarbond 
Line holder of PPO No.CA-12353 who expired on 
27-03-64. 

Ref: Your letter no.Pen-1/Misc/FP/SC/Srnt Sushma 
TantiI2003/P-6973 dtd 05-11-03. 

Kindly refer to item no.5 of your above cited letter 
wherein you have asked this office to submit succession 
certificate from a Court or Affidavit sworn before a 
Magistrate. In this connection, kindly refer to this office 
letter of even no. dtd 18-08-03 with which the photo copy 
of Affidavit dtd 07=07-03 and dtd 11-07-01 were 
forwarded to your end along with the pension papers at s/i 
6 and 9. 

The claimant Srnt Sushma Tanti has already been 
expired on 15 -03 -2005. Her son Abhimanya Tanti, whose 
name is included in the Affidavit dtd 07-07-03 and also in 
the sanction memo issued by this office for payment of life 
time pension of Late Arjun Tanti for the 	

t~~I 

id 
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03-1964 to 27-03-04 is now claiming the anear family 
pension of his mother Late Sushma Tanti w.e.f 27-03-64 
to 15-03-05. 

The photo copy of aflidavit dtd 07-07-03, 11-07-03, 
death certificate of Late Sushma Tanti, this office sanction 
memo dtd 06-08-1964 and the claim application of Shri 
Abhimanya Tanti are forwarded herewith for favour of 
necessary authorization and further instruction. 

Enclo. As above." 

On 09.08.2005, AO/Kolkata forwarded the papers to AO/Guwahati. 

Relevant portion of the said letter is extracted below,- 

"Sub: Claim for family pension case of Smt. Sushma 
Tanti stated to be the w/o Late Arjun Tanti, Ex 
Runner, Dwarbond Line, holder of PPO No. 
CA 12353 and reported to have expired on 
27.03.64. 

The documents received from the Sr. Supdt of 
POs, Cachar Dii, Silchar-788 001 vide his letter no.C2-
Pension/Misc dated 18.08.03 & 08.07.05 on he captioned 
subject are forwarded herewith for taking further course of 
action in accordance with GIOM No.1(1 1)/85-PU dated 
18.06. 85. 

The Xerox copy of detailed correspondence made 
along with the Sr. Supdt.. of POs, Cachar Dii, Silchar vide 
this office letter of even no.P-6973 dated 05/11/03 are 
enclosed herewith for your perusal. 

Enclo:- As above 
(29 pages & photo) 

Sd!- 
(P.K. MITRA) 

Accounts Officer/Pension I Section" 

On the same 09.08.2005, AO/Kolkata wrote another letter to 

SSPO/Cachar; relevant portion of which reads as under; 

"Sub: Clam for family pension case of Smt Sushma Tanti 
stated to be the w/o Late Arjun Tanti, Ex-Runner, 
Dwarbond Line, holder of PPO No. CA 12353 and 
reported to have expired on 27.03.64. 

In acknowledging your endorsement no.C2- Pension / 
Misc dated 08.07.05, it is stated here that such belated 
submission of incompleted document will bese, 

.4 
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until and unless the provisions of GIOM No.1(1 1)/85-PU 
dated 18.06.85 are rigidly followed. 

In view of the facts stated above, you are further 
requested to pay rigid attention to Col (1) to (5) 
scrupulously of this office letter dated 05/11/03, and 
forward requisite document to this end, if deemed proper. 

This is for your kind information and necessary action. 

Sd!- 
(P.K. MITRA) 

Accounts Officer/Pension 1 Section" 

On 15.09.2005, AOlGuwahati wrote a letter to AO/Kolkata; relevant 

portion of which reads as under;- 

:Subject:- Claim for family pension case of Smt. Sushma 
Tanti stated to be W/o late Arjun Tanti, Ex-Runner, 
Dwarbond Line, holder of PPO No.CA 12353 and reported 
to have expired on 27-03-04. 

Ref:- Your letter No. Pen-lIMisc/FP/SC/Smt. Sushma 
Tanti/2003/P-3952 dtd. 9-8-2005. 

Kindly refer to your letter under reference on the 
above subject. Since the original pension case of late 
Mun Tanti, Ex-Runner, Dwarbond Line, holder of PPO 
No.CA-12353 was settled from your office, therefore, the 
relevant records will be available in your office and his 
family pension case is also to be settled from your end. 

The relevant papers are returned herewith for taking 
necessary action from your end. 

Enclo. As above 
(29 pages & photo) 

Sd/- 
Accounts Officer (Pen) 

O/o DA(P), Guwahati-78 1003" 

SSPO/€achar also wrote a letter to AO!Kolkata, on 18.11.2005, to the 

following effect; 

"Sub: Claim for family pension case of Smt. Sushma 
Tanti, w/o Late Arjun Tanti, Ex.Runner, Dwarbond 
Line, holder of PPO No.CA-12353 who expired on 
27-034964-..._ 

I 
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Kindly refer to your above cited letter regarding 

payment of family pension to Smti. Sushma Tanti wife if 
Late Arjun Tanti. 

In 	calnm 	5 of your letter No.Pen-1/Misc 
/FP/SC/SmtSushma Tanti/2003/P-6973 Dt. 5111103, you 
have asked to submit (a) succession certificate from a court 
of law (b) Affidavit sworn before a Magistrate. But, both 
the certificates have already been sent to your end under 
this office letter of even No.Dt. 18/8/03. 

Regarding genuineness of the claimant as asked in 
calmn 3 of your office letter Dt.511 1/03 a copy of this 
office letterNo.C3-2/64-65 Dt.6/8/64 is enclosed which 
shows that Sushma Tanti is the wife of Late A. Tanti. 

In this connection, this is to infonn that Smti. 
Sushnia Tanti has expired on 15/3/2005 and his son Shri 
Abbimanya Tanti has claimed the arrear family pension." 

20. Again on 21.11.2005, SSPO/Cacha.r wrote another letter to AO/Kolkata 

to the above said effect and on 15.12.2005, the Accounts Oflicer/Kolkata 

wrote a letter to SSPO/Cáchar to the following effect;- 

"OFFICE OF THE GENERAL MANAGER (POSTAL 
ACCOUNTS & FINANCE) 

WEST BENGAL POSTAL CIRCLE,KOLKATA 

No.Pen-I/MiscIFP/SC/Smt. Sushma 
dtl.l2.05 
To 
The Sr. Supdt. of POs, 
Cachar Division, 
Silchar-788 001. 

Tanti/2003/P-7792 

Sub: Claim for life-time arrears of family pension case of 
Smt. Suslima Tanti reported to have been expired 
on 15.03.05, stated to be the w/o Late Arjun Tanti, 
Ex-Runner, Dwarbond Line, h/o PPO No.CA 12353 
and expired on 27.03 .64. 

Your office letter no. C2-PensionlMisc. dated 
21.11.05 on the subject captioned above may kindly be 
referred to. 

On careful scrutiny of the documents, it is 
observed that Arjun Tanti, ex-Runner, Dwarbond Line, 
h/o PPO No.CA 12353 is reported to have expired on 
27.03.64 and aIIer a lapse of almost 40 years, a claim is 
reported to have been preferred by Smt. Sushma 
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informed 	in your letter no.C2-PensionlMisc dated 
18/08/03. In this connection the detailed procedure 
required to be followed by your office towards settlement 
of instant case had been discussed in this office letter of 
even no.P-6973 dated 05/11/03. It is a matter of regret 
that no fruitful action towards settlement of instant case 
is found to have been initiated prior to the date of death of 
Smt. SushmaTanti i.e., on 15.03.05. 

Now one Shri Abhimanyu Tanti stated to be the sb 
Late Arjun Tanti and Late Sushma Tanti preferred Life-
time arrears of family pension due to his mother Smt 
Sushma Tanti following date of death of Late Arjun Tanti 
w.e.f. 27.05.64 to 15.03.05. In this connection your 
attention is being further drawn to GIOM No. 1(1 1)-
85/PU-dated 18.06.85, which is self-explanatoiy in. this 
regard. 

However, Life-time arrears of family pension due to 
Late Sushma Tanti stated to be the w/o Late Arjun Tanti 
will be admissible pertaining to the period from 22.09.77 
to 15.03.05 subject to fulfillment of GIOM dated 18.06.85 
and availability of the documents mentioned hereunder:- 

Administrative 	sanction in Annexure-I in 
duplicate indicating Life-time arrears of 
family pension due to Late Sushrna Tanti wlo 
Late Arjun Tanti. 
Succession certificate from a Court of Law 
from the legal heir indicating amount of 
Life-time arrears of family pension due to 
Late Sushma Tanti. 
Claim application in prescribed form as 
required under GIOM dated 18.06.85. 
Photographs (3 copies), SS/TI Cards, 
Descriptive Roll etc from the claimant with 
due attesta ion thereon. 
Near relative certificate in respect of Late 
Arjun 	Tanti issued by an authority 
competent to issue such certificate. 
Certificate of genuineness of the claimant. 
Both halves of PPO bearing No.CA 12353. 

The documents as mentioned above should be 
routed through DA(P), Assam Circle, Guwahati for further 
course of action. 

Sd!- 
(D.P. OHOSH) 

Accounts Officer/Pension I Section" 

21. On receipt of above infomiation the SSPO/Cachar sought more 

information (from the son of the Pensioner) by his communicatij. 
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09.01.2006. Text of the letter dated 09.01.2006 of SSPOICachar reads as 

under;- 

"DEPARTMENT OF POSTS:INDIA 
OFFICE OF THE SENIOR SUPDT OF POST 

OFFICES 
CACHAR DIVISION: Silchar-788001 

To 
Shri Abhimanyu Tanti 
S/o Late Arjun Tanti 
Viii Chegduar Part II 
P.O. Noonpani P.S. Silehar 

No. C2-PensionlMisc. Dated at Siichar the 09.01.2006 

Sub: Claim for life-time arrears of family pension - case 
of Late Sushma Tanti who expired on 15-03-05. 

Ref: Your letter no. Nil dtd. 29-06-2005. 

Please obtain and forward the following documents 
to this office immediately for onward transmission to 
General Manager (Postal Accounts & Finance) Kolkata. 

1 	Succession certificate from the Court of 
Law indicating life-time arrears of family 
pension due to Late Sushma Tanti, wife of 
Late Arjun Tanti,. Holder of PPO No.CA-
12353. 

0 

Photographs 3 copies to LPO 3.7.06, with 
F/T impression, 1/man. 
Near relative certificate in respect of Late 
Arjun Tanti issued by an authority 
competent to issue such certificate. 
Certificate of genuineness of the 
claim/claimant. 
Original copy of PPO bearing no.CA-12353. 
Consent letter from other children of Late 
Arjun Tanti. 

The following forms are sent herewith for 
resubmission of the same, after duly filled in, 
through Inspector of Posts, West Sub Division, 
Silchar. Any delay will delay the settlement of the 
case. 

Specimen signature cards. 
Descriptive roll. 

(B.K. MARAK) 
Senior Supdt. of Post Offices 

Cachar Division: Silchar880'.. 

00  
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On 07.02.2006, the above said son of the Pensioner Arjun Tanti/Family 

Pension Claimant Sushama (through his Advocate) represented to the 

authorities; whereafter the matter was expedited; as is evident from letter 

dated 03 .07.2006 of the 	Accounts Officer/Kolkala addressed to the 

SSPO/Cachar. Relevant portion of the said letter dated 03.07.2006 of 

AO/Kolkata reads as under;- 

"Subject:Clairn for life-time arrears of Family Pension - 
case of Smt. Sushma Tanti w/o Late Arjun Tanti, 
holder of PPO No.CA-12353. 

In view of the Advocate's Notice served on 
7.2.2006 (a copy enclosed) regarding the settlement of the 
claim of life-time arrears of Family Pension due to Late 
Sushma Tanti w/o LI. A.rjun Tanti, you are requested to 
refer to this Office letter of even No.P-7792 dt. 15.12.05. 
The necessary and proper documents required to process 
the case have still not been received at this end. Kindly 
expedite the matter, as already a lot of time has Lapsed. 

This may kindly be treated as urgent." 

On 20/21.04.2006, SSPO/Cachar asked Abhimanyu (son of the 

Pensioner) to submit all papers and, on 03.07.2006, IPO/Silchar West sent 

papers to SSPO/Cachar. On 17.07.2006 SSPO sent papers to AO/Kolkata. On 

07.08.2006, AO/Kolkata wrote the following letter to SSPO/Cachar;- 

"Sub:- Claim for Life-time arrear of Family Pension-case 
of Late Smt. Sushma Tanti, W/o Late Arjun Tanti, 
holder of P.P.O. No.CA-12353. 

Kindly refer to your letter No.C2-Pen/Misc. dated 
17-7-2006 on the subject mentioned above. 

In this context it is intimated for your information 
that the Life-time• arrear of family pension, for the period 
from 22-9-1977 to 15-3-2005 , due to Late Smt. Sushma 
Tanti comes to Rs.2,77,799/-. For the sa,ke of prompt 
settlement of the case you are requested to arrange for 
submission of the following documents to this Office. 

(A) Succession Certificate my kindly be obtained 
from the rightfIil claimant i.e., the family 
member in whose favour a Succession 
Certificate has been issued by a Court _ 
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Duly filled in application in prescribed form 
(proforma has been outlined in Dept. of Pen. & 
P.W.O.M. No.1(1 1)185-Pension Unit dated 18-
06-1985). 
Administrative Sanction in form Annexure-I in 
favour of the above claimant. 
Identffication documents and full address of the 
claimant. 
Supply of both halves of PPO No.CA-12353. 

Sd!- 
(D.P. GHOSH) 

Accounts Officer/Pension-I 
(Postal): Kolkatta" 

On 29.08.2006, SSPO/Cachar wrote the following letter to AO/Kolkata;- 

"Subject: Claim for Life-time arrear of Family Pension-
Case of Late Smti, Sushma Tanti W/o Late Arjun Tanti, 
holder of P.P.O. No.CA-12353. 

Ref: Your letter No.Pen-lIMiscIFP/SC/Smtj. Sushma 
Tanti/2006/P-3 846 Dt.7/8/06. 

The application, which was mentioned in Calmn. B 
of your above cited letter, is not readily available in this 
office. Kindly favour this office by supplying a copy of 
the Application form so that the same can be sent to the 
claimants. 

In para 7 of this office letter of even No.Dt. 17-07-06 it 
was mentioned that both halves of the PPO bearing 
No.CA-12353 are not available either at Silchar H.O. or 
with the legal heirs. But, you have again addressed this 
office to supply both halves of the P.P.O. Kindly inform 
whether the claim case can be settled without any of the 
halves of P.P.O. 

The favour of an early reply is requested." 

On 14.09.2006, AOlKolkata wrote a letter to SSPO/Cachar; relevnt 

portion of which reads as under;- 

"Sub: Claim for Life time arrear of Family pension case 
of Late Sushnia Tanti, W/O Late Arjun Tanti, 
holder of PPO No.CA-12353. 

Ref: Your letter No.C2-Pen/Mjsc dated 29.8.06. 

Kindly refer to your letter under reference on the 
subject 
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The prescribed proforma as mentioned in this office 
letter of even case mark No. dated 7.8.06 in column 
"B" are forwarded herewith as desired by you. 

Further necessaxy action may kindly be taken as per 
instruction laid down in column "A"-"B" of this office 
letter ibid. 

As regards submission of both halves of PPO 
No.CA-12353, it is intimated for your information that 
since the Family pension was not authorized therein, the 
same need not be necessary for processing in the instant 
case. 
Enclo: 

1 .Profonna of application 
2.Aannexure-I 

Sd!- 
(T.K. MODAK) 

SR. ACCOUNTS OFFICER/PENSION-I" 

26. On 26.09.2006, the SSPO/Cachar intimated the above said Son 

(Abhimanyu Tanti) of the Pensioner to the following effect;- 

"Sub: Claim for life time arrear of family pension case of 
Late Arjun Tanti, holder of PPO No.CA-12353. 

Please refer to• this notice dtd 07-02-06 on the 
above mentioned subject. 

In this context it is intimated the life time arrear of 
family pension for the period from 22-09-1977 to 15-03-
05 due to Late Sushina Tanti comes to Rs.2,77,799/-. 

You are requested to submit the following 
documents to this office immediately for early settlement 
of the case. 

Succession certificate from the Court of Law. 
Consent letters from all surviving children of 
Late Sushma Tanti. 
Duly filled in application form which is 
enclosed." 

27. On same 26.09.2006, SSPO/Cachar also wrote a letter to Sr.AO/Kolkata. 

to the following effect;- 

Subject: Claim for life time arrear of family pension 
case of Late Sushma Tanti, W/o Late Arjun Tanti, holder 
of PPO No.CA-12353. 

Ref: Your letter No.Pen-l/Misc/FP/SC/Smtj. Sushma 
Tanti/06/P-5 127 DL1 
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Late Arjun Tanti, the deceased Govt. Servant, was 

expired on 27-03-1964. No records, regarding the ex-
official's service-particulars are available in this end. But 
in Part I of Annexure-I, the service-particulars of the ex-
official should be filled in. 

Kindly instruct, whether the case can be settled 
without furnishing the service-particulars as required in SI 
No.2, 3, 7 & 8 etc. 

Sd!- 
Senior Supdt. of Post Offices, 

Cachar Division: Silchar-788001" 

28. On the same day (26.09.2006) the SSPO/Cachar asked the son of the 

Pensioner to obtain Succession Certificate to the tune of Rs.2,77,7991-; which 

was calculated to the arrear life-time Family Pension payable to the widow 

of Pensioner. Text of the said letter dated 26.09.2006 reads as under;- 

"Sub: Claim for life time arrear of family pension of Late 
Sushma Tanti w/o Late Arjun Tanti, holder of PPO 
No.CA-12353. 

Please refer to the notice did 07.02-06 on the above 
mentioned subject. 

In this context, it is• intimated that the life time arrear of 
family pension for the period from 22-09-1977 to 15-03-05 due 
to Late Sushma Tanti comes to Rs.2,77,799/-. 

You are requested to submit the following documents to 
this office immediately for early settlement of the case. 

Succession certificate from the Court of Law. 
Consent letters from all surviving children of Late 
Sushma Tanti. 
Duly filled in application form which is enclosed." 

29. On 05.10.2006, the SSPO!Cachar again wrote a letter to Sr.AOlKolkata 

seeking clarification as sought in his letter dated 26.09.2000. On 12.12.2006, 

the Sr.AOlKolkata wrote the following letter to the SSPO/Cachar;- 

"-Sub: Claim for life time arrear of Family Pension-case of 
Late Sushma Tanti, W/o Late Arjun Tanti, holder 
of PPO No.CA-12353. 

Ref: Your letter No.C2-PenlMisc date06_ 

4 
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In response to your letter under reference on the 
subject stated above, you are requested to intimate the 
necessary particulars of serial No.2, 3, 7 & 8 as required 
in your letter to the claimant from the Service Book of 
Late Arjun Tanti for incorporating the same in the 
Annexure-I. 

As these particulars are absolutely necessary for 
settlement of such type of case. 

Sd!- 
(T.K. MODAK) 

SR. ACCOUNTS OFFICER/PENSION-I" 

In the above premises, by his letter dated 27.12.2006, the SSPO/Cachar 

asked the IPO/Silchar West to locate the Service Book of Ariun  Tanti. 

After obtaining Succession Certificate dated 13.06.07, the same was 

submitted (along with death certificate) on 02.07.2007. 

SSPO/Cachar gave a reminder to IPO/Silchar West on 09.07.2007 and 

on 30.07.2007 to locate the Service Book of Late Pensioner Arjun Tanti. On 

30.07.2007, the IPO/Silchar West reported about non-availability of Service 

Book of Late Arjun Tanti. 

On 03.08.2007, SSPO/ Cachar submitted a report to PMG/Dibrugarh 

and on 06.08.2007 wrote a letter to the son of the Pensioner to the following 

effect;.. 

"Sub: Claim for life-time anear of family pension Case 
of Late Sushina Tanti W/o Late Arjun Tanti, holder 
of PPO No.CA-12353. 

With reference to your letter No.nil Dt. 2/7/07 this 
is to infonn you that your case has been forwarded to the 
Postmaster General, Dibrugarh Region Dibrugarh. On 
receipt of .P.M.G., Diburgarh's instruction, action will be 
taken accordingly, and will be intimated to you. 

Sd!- 
Senior Supd. Of Post Offices, 

Cachar Division, Si8001"- 

-J 
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34. On 02.11.2007, SSP)/Cachar wrote a letter to AOIKolkata to the 

following effect: - 

Sub: Claim for life-time arrear of Family Pension-Case 
of Late Sushma Tanti,W/o Late Arjun Tanti holder 
of PPO No.CA-12353. 

Ref: Your letter No.Pen- llMisc/PP/SC/SmtSushrna 
TantiII06IP-7607 DL 12/12/06. 

With reference to your above cited letter, this is to 
inform that neither the service-book nor the pension file 
of Late Arjun Tanti, holder of PPO No.CA-12353 are 
available at this office after such a long period. 

In view of the above facts, your instructions are 
solicited as to the settlement of the case to avoid court 
case since the party has already served Pleader's Notice 
under 80 C.P.C. 

Sd!- 
Senior Supdt of Post Offices, 

Cachar Division, Silchar-788001" 

On 26.11.2007, the Asst. Director (Pension) of the Office of the 

PMG!Dibrugarh took 	a view that AO(Pension) of the Office of the 

DA(P)/Guwahati is the Competent Authority to deal with the matter. In the 

said premises, the SSPO/Cachar moved the AO(Pen)/Guwahati on 5.12.2007. 

Only on 12.03.2008, the AAO/Guwahati intimated that things are to be done at 

Kolkata. 

On 29.01.2008, SSPO/Cachar wrote to the AO/Kolkata to the following 

effect;- 

"Sub: Claim for life-time asrear of family Pension —Case 
of Late Sushma Tanti, w/o Late Arjun Tanti, holder 
of PPO No.CA-12353. 

Ref: Your letter No.Pen- 1/Misc/PP/SC/Smtj. Sushnia 
Tanti 06/P-7607 Dt. 12/12/06. 

Kindly refer to this office letter of even No. 
Dt.02-1 1-07 on the above noted subject wherein your 
necessary instructions were solicited as the service-book 
of Late Arjun Tanti is not traceable 
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You are, therefore, requested to instruct how the 

case can be settled without the help of service-book to 
avoid court case. 

Sd!- 
Senior Supdt.. of Post Office, 

Cachar Divison: Silehar-788001" 

37. Again, on 22.02.2008, the SSPO/Cachar wrote a letter to AO/Kolkata to 

the following effect;- 

Sub: Claim for life-time arrear of family Pension-Case of 
Late Sushma Tanti, W/o Late Arjun Tanti, holder of 
PPO No.CA-12353. 

Ref: Your letter No.Pen- lIMisclPP/SC/Smti. Sushma 
Tanti, holder of PPO No.CA- 12353. 

Kindly refer to this office letter of even No.Dt. 
2-11-07 and 29-01-08 on the above cited subject. 

The claimant is pressing hard for early settlement 
of this long pending case. 

You are, therefore, requested to look into the matter 
personally and arrange to settle the case as early as 
possible to avoid Court case. 

Sd!- 
Senior Supdt. of Post Offices 

Cachar Division: Silcbar-788001" 

38. On 18.02.2008, the Sr.SO/Kolkata turned down the proposal to grant 

life-time anear Family Pension of Late Sushma Tanti (widow of Late 

Pensioner Arjun Tanti) and to release the same in favour of their son 

Abhimanyu Tanti. The Text of the said letter dated 18.02.2008 reads as 

under;- 

"Sub: Claim for life-time arrear of Family Pension-case 
of Late Sushma Tanti, W/o Late Arjun Tanti, holder 
of PPO No.CA-12353. 

Ref: Your letter no.C2-PenfMisc, dated 02.11.2007. 

In response to your letter under reference, it 
is informed that in the absence of Service Book of Late 
Aijun Tanti as well as due to non-availability 4..... 
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documents asked for in this office letter of even case 
mark bearing no.3846 dated 07.08.2006, there is 
absolutely no scope to initiate any action toward 
settlement of the life-time arrear claim of Late Sushma 
Tanti. Hence submission of all the documents 
incorporated in this office letter stated above is a sine-qua-
non from the pension sanctioning authority i.e.SSPO's 
Cachar Division. 

This issues with the approval of the GM(PA&F), 
West Bengal Postal Circle, Kolkata. 

Sd!- 
Sr. Accounts Officer(P) 

Kolkata" 

39. Finally, on 04/05.02.2008, the SSPO!Cachar intimated about rejection 

of the Family Pension claim, text of which reads as under;- 

"DEPARTMENT OFPOSTS; INDIA 

Senior Supdt. of Post Offices, 
Cachar Division: Silcbar-788 001 

To 
Shri Abhimanyu Tanti, 
S/o late Arjun Tanti, 
Vill.- Chengduar-1 1, P0 Noonpani, 
Via.- Barjalenga, P.S. Silchar 

No.C2-PensionfMisc. Dated at Silehar the 04/02/08. 

Sub: Claim for life-time arrear of Family-Pension-
Case of Late Sushma Tanti, wlo Late Arjun 
Tanti, holder of PPO No.CA-12353. 

The General Manager (PA&F) Kalkata 
has intimated that there is absolutely no 
scope to initiate any action towards 
settlement of the life-time arrear claim of 
Late Sushma Tanti. This is for favour of 
your information. 

• Senior Supdt. of Post Offices 
Cachar Division:Silchar78800 1" 

40. Being aggrieved, the son (of Late Arjun & Late Sushma) Abhimanyu 

has filed this case on 02.02.2009 with the 
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"1) Honorable Tribunal be please to pass order to set 

aside and quash the impugned order No.C2-
Pension/Misc dtd 04/02/2008 (Annexure-18). 

Honourable Tribunal be pleased to pass an order 
in favour of applicant son of the deceased widow 
Sushma Tanti to get arrears of family pension due to 
the late Sushma Tanti from 22.9.1977 to 15.03.2005 
amounted to Rs.2,77,799.00 with accrued interest 
at the rate of Rs.12% per annum from the date it 
was due. 

Hon'ble Tribunal be pleased to pass an order with 
direction to the Respondents to pay the total costs 
of succession certificate; stamp duty of 
Rs.12430.00 and cost and legal fees of Rs.2500.00, 

• amounted to total of Rs.14,930.00 incurred by the 
• applicant due to delay in fmalizing the claim of the 

Late Sushma Tanti during her life time. 

A declaration by the Hon'ble Tribunal to pay 
compensation of Rs.50,000.00 for mental torture 
and agony. 

The Hon'ble Tribunal be pleased to pass an order to 
pay the cost of this application; and 

5) Any and/or such other reliegs) as Your Honour would 
deemed fit and proper." 

Heard Mr. M.RDas, learned Counsel appearing for the Applicant and 

Ms. Usha Das, learned AddL Standing Counsel for the Govi of 

India/Respondents. 

Non-availability of Pension Payment Order and Service-Book of Late 

Pensioner Arjun Tanti has finally been shown as the reason for non-

sanction/non-release of life-time arrear family pension payable to Late Sushma 

Tanti (widow of Late Pensioner Arjun Tanti) in favour of their son /present 

Applicant. 

I 

43. Materials placed on record goes to show that it was known to the 

Respondent Department that Sushma & Abhirnanya to be the widow _ 
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respectively, of the Pensioner Arjun Tanti; for they released the life-time 

arrear Pension (of Arjun Tanti) in their favour. The Sanction order dated 

06.08.1964 ,  is available on records of the Respondent Department being 

produced by the widow Sushma. The genuineness of the said document is not 

in dispute. The said document goes to show that the PPO was asked to be 

transmitted from Head Post Office/Silchar to Accounts Office/Kolkata. In 

ordinary circumstances, that must have been transmitted to AO/Kolkata. It 

appears, as to when the same (PPO) was transmitted from Head Post 

Office/S ilchar to when the same reached Office of AO/Kolkata has not been 

verified. In any event, the basic pension papers (from which PPO No.CA-

12353 was issued) must have been available in the said Accounts 

Office/Kolkata. It appears, that conveniently no attempts were made to trace 

out the same in AO/Kolkata. Had that been located, details of service 

particulars of Late Arjuñ Tanti would have been found out Respondents have 

disclosed in their written statement that Service Books are only preserved for 

five years after retirementldeath of a Govt. Servant If that is so, the 

AO/Koilcata ought not to have insisted on SSPO/Cachar to locate the same. 

On the other hand, SSPO/Cachar, IPO/Silchar West & Post Master of Silchar 

Head Post Office have not placed any material to show that the Service Book 

of Late Arjun Tanti to have been destroyed on any particular day. 

44. We have come across 2-Office Memos of Govt. of India, which answers 

the points in issue. Govt. of India has pointed out the way to solve the problem 

like the present one. One is Office Memorandum No.F. 1(3)-E.V/83/PE dated 

04.06.1985 of Ministry of Finance and another is Office Memorandum 

No.1/1/85-PU dated 16.12.1985 of Department of Pen. & P!eli. 
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45. Office Memo dated 04.06.1985 of the Ministry of Finance, which deals 

with the "Procedure for payment of life time arrears" reads as under;- 

Procedure for the payment of life-time arrears 
(Government of India, Ministry of Finance 

OM.No.F.I (3)-E. V/83/Pt., dated the 4th  June, 
1985) 

It has been decided that in cases where the 
dependant of the pensioner is unable to produce the 
legal heirship certificate, the payment of life-time 
arrears of pension accruing to the deceased pensioner 
may be authorized by adopting the procedure outlined 
in this O.M. In such cases, the pension disbursing 
officer will, on receipt of the application for revision of 
pension along with any documentary proof regarding 
the relationship and heirship of the claimant, forward 
the documents duly attested to the concerned Accounts 
Officer. In case the claimant happens to be the recipient 
of family pension, the pension disbursing officer will 
verify the identity of the claimant with reference to the 
disburser's as well as pensioner's halves of the P.P.O. 
and give a certificate of having done so in his letter 
forwarding the application, etc., to the Accounts Officer. 

2. The Accounts Officer will, on receipt of the 
application for revision of pension and other documents 
from the pension disbursing officer, calculate the 
amount of arrears payable as a result of revision of 
pension of the deceased pensioner, and issue necessary 
authority for payment of life-time arrears of pension to 
the pension disbursing officer. However, before issuing 
the authority for payment, the Accounts Officer will, 
depending on the accounts of arrears involved, obtain 
the order of the following authorities on the lines of the 
provisions of Rule 370 of the Central Treasury Rules, 
read with Rule 283-C ibid, irrespective of the fact 
whether the application for the payment of arrears was 
made within one year of pensioner's death or not:- 

(I) 	if the gross amount of arrears does not 
exceed Rs. 5,000 and the case represents no peculiar 
features, the Accounts Officer may authorise the 
payment on his own authority; 

(ii) If the gross amount of arrears exceeds 
Rs.5,000 but does not exceed Rs.25,000, under orders 
of the Head of Department or the Administrator, or of 
the Comptroller and Auditor-General in the case of 
pensioners from the Indian Audit and Accounts 
Department, or of any officer of that Department 
declared as a Head of the Department, as the case may 
be, upon execution of an indemnity bond in form T.R.14, 
duly  stamped, for the gross amount due for payment, 
with such sureties as maybe deemed necessary. 
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NOTE 1.- The Head of Department here means 

the Head of Department as defined in Rule2 (xvi) of the 
General Financial Rules, 1963. 

NOTE 2.- Normally, there should be two sureties, 
both of known financial stability, unless the gross 
amount of claim is less than Rs.7,500 in which case the 
authority accepting theindemnity bond in form T.R.14 
for and on behalf of the President should decide on the 
merits of each case whether to accept only one surety 
instead of two. 

NOTE 3.- The obliger as well as the sureties 
executing the indemnity bond should have attained 
majority so that the bond may have legal effect or force. 
The bond is also required to be accepted on behalf of 
the President by an officer duly authorized under 
Articles 299(1) of the Constitution. 

In case of any doubt and also in cases where 
the amount of arrears involved exceeds Rs.25,000 
payment shall be authorized to be made only to the 
person(s) producing the legal authority. 

These orders will not be applicable in cases 
where a valid nomination exists under the payment of 
Arrears of Pension (Nomination) Rules, 1983. In such 
cases, the payment of arrears will be authorized to be 
made to the nominee(s). 

We have collected this Notification from Eleventh Edition of Swamy's 

Pension Compilation (an approved reference book of P.Muthuswamy 

published by Swamy Publishers (P) IA, Madras). The Author's Note 

appended below the OM dated 04.06.1985 reads as under;- 

AUTHOR'S NOTE.- Though the procedure outlined above 
has been issued in connection with the implementation of 
Liberalised Pension Formula to Pre-3 1-3-1973 pensioners, the 
same has application to payment of anears of pension in all cases. 

46. 	 By issuing O.M. dated 16.12.1985, the Department of 

Pension & Pension Welfare of Govt. of India "Procedure for processing 

family pension cases, where no records are available", has been given out The 

said Office Memo dated 16.12.1985 is extracted below;- 

Procedure for processing family pension cases 
where no records available 
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[Government of India Dept. of Pen. & Pen. 
Welfare, 
O.MNo.111/85-PU, dated the 16 '  December, 1985) 

A large number of applications for grant of family 
pension have been received in various Departments of 
the Government of India. In a number of cases 
information relating to the last pay drawn, total service 
rendered, etc. is not available either with the widows 
who are applying for the family pension and the 
Departments are also unable to lay hands on old 
records. As such, finalisation of these cases is held up 
resulting in hardship to the claimant of family pension. 
Various Departments have also found it difficult to 
satisfy themselves that the applicant is a genuine 
claimant as there are no records or documentary 
evidence available on the subject. In order to expedite 
settlement of the claims of family pension and arrears 
due following instructions are issued for deciding such 
cases:- 

Pay for calculation of family pension where 
no records are available. - On receipt of the application 
in the prescribed form for sanction of family pension, 
administrative authority should take immediate steps to 
locate the old records. If particulars of last pay drawn 
are neither available in the Department/Office nor made 
available by the Accounts Officer, a note may be 
recorded on the file detailing the steps taken to obtain 
these particulars resulting in a failure. Thereupon the 
family pension may be decided based on the 
documentary proof furnished by the applicant. If no 
documentary proof ha been furnished by the applicant, 
the pension may be determined with reference to the 
midpoint of the scale of pay attached to the post held at 
the time of retirement/death of the Government servant 
(e.g., a UDC who retired during 1958, his scale of pay 
being Rs.80-220. The midpoint is Rs.150. 

However, the procedure for calculating family 
pension on ad hoc basis as prescribed above should be 
followed only as a last resort after earnest efforts by the 
Head of Office have failed in tracing the relevant record 
and a dead end has been reached. 

Form for assessing and authorizing the 
payment of family pension.- A form for assessing and 
authorizing the payment of family pension in respect of 
cases which are covered by Department of Pension & 
Pensioners' Welfare, O.M. No.1/1/85-PU, dated 18th 
June, 1985 has been devised and is given in Annexure I. 
Cases where family pension has already been arranged/ 
sanctioned need not be reopened. 

2.(c) Calculation of relief on family pension to be 
granted w.e.f. 22.9.1977 or later.- In 	 with 
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para 5(c) of the Department's O.M. of 18.6.1985, 
arrears of family pension are to be granted with effect 
from22.9.1977 or from a subsequent date when they 
became payable. After pension has been calculated, 
various Ministries, etc., had been finding it difficult to 
calculate the relief payable on the family pension from 
time to time, as all the orders issued by the Ministry of 
Finance and Department of Pension & Pensioners' 
Welfare sanctioning relief do not seem to have been 
filed in sequence in their guard files. None the less to 
facilitate early sanction of family pension and relief 
thereon as applicable, a table listing relief payable to 
family pensioners is attached as Annexure 11, (Not 
printed). 

2.(d) Determination of the genuineness of the 
claimant for family pension.- It is the responsibility of 
the applicant to satisfy the Head of Office that she/he is 
widowlwidower or eligible child of the Government 
servant concerned and establish identity by production 
of relevant documents, viz. P.P.O. of the late 
Government servant or any other record which is 
available. In cases where no such records are available 
it has been decided that the claimant may be asked to 
produce one of the following documents for establishing 
her genuineness:- 

Succession Certificate from a Court, or 
Affidavit sworn before a Magistrate, or 
Affidavit of the claimant on a plain paper 
supported by any two documents which may be 
acceptable to the Head of the Department! 
Pension Sanctioning Authority." 

When the Govt. of India has provided all and every alternate procedure 

to solve the problem of its citizens, it is unfortunate that the public officers in 

charge of the Govt. machinery are not ready to act promptly to solve the 

problem. The Applicant having produced Succession Certificate and all 

possible Affidavits etc., the Officers of Respondent Organisation ought to have 

acted promptly to assist the Applicant and his mother to enjoy the benefit 

extended by Govt. of India. That has not been done in proper prospective. 

There appears to be no doubt that Sushma was the widow of Late 

pensioner Arjun Tanti and Abhimanya to be the son of said Arjun & Sushnia. 

Now that a Succession Certificate has been produced, the things 7--!! 	1:::5 
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a better footing. The Respondents having already calculated the amount 

payable as life-time arrear Family Pension payable to Late Sushma,$hre 

remains nothing on the way to Respondents to disburse the same to the 

Applicant. If they so desire, they may need at best ask the Applicant to give an 

indemnity bond to cover the entire amount of Rs.2,77,799/- before releasing 

the life-time arrear Family Pension for the period between 22.09.1977 to 

15.03.2005. 

On the face of the document dated 06.08.1964 (Supra), the Succession 

Certificate dated 13.06.2007, affidavits of the claimants and that life-time 

arrear family pension for the period between 22.09.1977 to 15.03.2005 having 

already been calculated/intimated on 26.09.2006 (Supra), the Respondents 

ought to have acted according to O.M. dated 16.12.1985 of DoP & PW (Supra) 

and O.M. dated 04.06.1985 of MoF (Supra) instead of turning down the case of 

the Applicant 

In the above premises, the Respondents are hereby asked to act 

promptly to arrange papers for obtaining required affidavit & indemnity bond 

from the Applicant (by contacting him in person) and release the life-time 

arrear family pension of Sushma Tanti by end of December 2009. In the 

meantime, the Respondents should complete all formalities like passing of 

orders sanctioning life-time arrear family pension in favour of Late Sushma 

Tanti for the period from 22.09.1977 to 15.03.2005 etc. and release the same 

to the Applicant (by contacting him in person) through a Bank 1)rafl; alter 

obtaining an indemnity bond (to their satisfaction) from him. While obtaining 

aflidavit and bond etc. from the Applicant, full assistance should be given to 

him so that minimum time shall be consumed without any feeling of 

harassment to 
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This case is allowed, accordingly, with cost of Rs. 1000/- to be paid (by 

the Respondent) to the Applicant 

Send copies of this order to the Applicant and Respondents. Free copies 

of this order be supplied to Advocates of the parties. 

(M.IClturvedi) 	 (Manoranjan Mohanty) 
Administrative Member 	• 	 Vice-Chairman 

cm 



Sri. 
No. 

I 

2 

Description of documents 	. 
W 

Centri Adraft*MT&M TO 

App ica 'on 2 	FEB 	2009 
Väkalatnama 

flT xure No 
U1 

nal 
Page 

From. -To 
1 	to9 

10 

3 Memo No, C3-2/64-65. Dt .6I8/643uwahati Bench  A-!  

4 Representration to SSPI Sitchar Dated 11 .1 .01 A-2 12 

5 Notice to respondents Dated 2.7.01 A-3 13 - 16 

6 SSP/Silchar Letter No. C2 Pension / Misc Dated 
6.7.01 

A-4 17 

7 Representation to SSP Silchar Dated 11.7.01 . A-S 18 

8 Representation to DDGP) New Delhi dtd .21.8.02 A-6 19 

9 SSP/Silchar Letter No. C2 Pension / Misc Dated 
10:7.01 Addressed to IPO Silchar 

A-7 20 

10 Letter from 1PO Silchar Dtd. 12.8.03 A-8 - 	21 - 22 

ii Letter from SSP/Silchar to Sri M. S. Mandal, A.O, 
Calcutta Dtd. 18.8.03 

A-9 23 -24 

12 Letter from SSP/Silchar to Applicant Dtd. 9.1.06 A-10 25 

13 Advocated Notice dtd. 7.2.06 A-il 26- 27 

14 Letter from GM.(PA & F) Calcutta Dtd. 3.7.06 A-12 .28 

15 Letter from G.M.(PA & F ) Calcutta Dtd. 15.12.05 A-13 29 

16 Letter from SSP/Silchar to Applicant Dtd. 26.9.06 A-14 30 

17 Letter to SSP/Silchar by applicant Dtd. 2/7/07 A-15 31 

18 Copy of succession certificate from Court of Add. 
Dist. Judge/ Silchar. Case No Misc, (S/C) !8/07, 

A-16 32 -33 

19 Copy of death certifiFate  of Sushma Tanti A-17 34 

19 Copy of impugned letter No. C2-Pension/ Misc 
dtd.4.2.08. 	. 

A-18 35 

i Copy of Rule 54 of the CCS (Pension) Rules, 1972. A-19 36 

4 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH: 
GUWAHATI 

Title of the case: Sri Abhi.manya Tanti - Vs - Union of India & Ors 

Case No o.Aj. of.2009 
INDEX 

Date of Filing 

i. I. 	
su?oaii2 

Signature for Registrar 

0 



..- 	. .. . 	S 

- . ----... 
- 

2 FEB 2OO 

at I= 0 400 
1 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH: 
GUWAHATI 

Title of the case: 	Case No. O.AIO.. of 2009. 

SYNOPSIS 
Srl. No. 	Date 	Brief descriptions of the application. 
1.. 	27.3.1964 Sri Arjun Tanti expired as pensioner & Ex- Runner 

Dwarbond line. PPO No CA 12353. 

6.8.1964 Sr. 	Supdt. 	of POs' 	Silchar Sanctioned àrreaE of 
deceased A. Tanti's pension Rs. 37.74 from 01.3.64 
to 27.3.64 payable to Smti. Sushma Tanti and her 
three minor children. (Annexure A-I Page-il) 

AugüstJ64 The amount has been received by Srnt. Sushma Tanti 
from PM Silchar Head P0. 

1964 Family Pension 1964, the provisions of this rule 
extended 	from 	.22.9.77 	to 	Govt. 	Servant 	of 
pensionable establishments who retired/died before' 
31.121963, as also to those who were alive on 
3 1.12.1963 	but 	had 	opted .. out 	of 	1964 
Scheme.(Annexure A-19, Paie-36) 	. 

U• 	 ç 	
? 	

L 	¶ 	J 
11.01. 01 Smti Sushma .Tanti sent a representation to the 

Respondent No. 4, for payment of Family pension as 
widow of pensioner Arjun Tanti who Expired on 
27.3.64.Annexure A-2 Page-12) 

12.8.03 Inspector of POs sent Pension Papers to the Sr. .Supdt. 
of POs/ Silchar..( Annexure A-8,Page 21-22). 

153. 05 Smt. Sushma Tanti Expired. (Annexu..re A-17, Page- 
34). 

	

26.9.06 
	Respondent No. 4 Directed to obtained' Succon 

Certifi 	by the heirs of Aijun Tanti and Sushma 
Tanti. (Annexure A-14, page-30). 

	

02.7.07. 	Applied with copies of Succession Certificate and 
death Certifecate for life time .arrear of family pension 
due to Sushma Tanti. (Annexure A-iS, page-31). 

	

1Q. . 0-4.2;08. 	Impugned letter denying the payment of arrear of life- 
time family pension due to Sushma Tanti issued from 
heofticeof4heRespondentHNo. 4.(Annexure A-18, 
page-35) 

2 

3. 

 

 

 

 

Monoranjan Oas 
Advocate 

Dist. Bar Associatn 
Sitchar, P788001. 
McbHe-94351--73$32 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:GUWAHATI BENCH: 
GUWAHATI. 

Case No. o.AiO.. of 2009. 

IN THE MATTER of an application under section 19 of the 
Administrative Tribunal Act, 1985. 

BETWEEN 
Sri Abhirnanya Tanti, age 47 years, S/O Late Arjun Tanti, resident of 
village- Chengduar, P0- Noonpani PS- Silchar, District- Cachar, Assam 

...........Applicant 
And 

Union of India, represented by 
The Secretary, Govt. of India, Ministry of 	communication, 
Department of Post, Parliament House, New Delhi-i 10001; 

Director General, 
Department of Post, Oak Bhawan, 
Sansad Marg, New Delhi-I 10001; 

The Chief Postmaster General, Assam Circle, MeghdootBhawan, 
Guwahati-781 001; 

The Senior Superintendent of Post Offices, Cachar Division, Silchar 
788001. 

The General Manager, (PA & F) 
WEST BENGAL POSTAL CIRCLE, KOLKATA. 

..........Respondents. 

DETAILS OF APPLICATION: 

Particulars of the order against which the application is made: 

The Sr. supdt. of Post Offices, Cachar Division Silchar vide Letter No. C2-
Pension /Misc. dated 04/02/08 conveyed the applicant that there was no 
scope of settlement of the life time arrear claim of Smti. Sushma Tanti. 
(An'nexure A-18) 

Jurisdiction of the Tribunal: 

Monoranjançag  
Advocate 

Dist. Bar AssoLa"r1 
Schir, Pin.788001 
Mbi! J3517332 
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The applicant declares that the subject matter of the application within which 
he wants redressal is within the jurisdiction of this.Trjibunal. 

Limitation: 

The applicant further declares that the applicatio n-  Js within the 
limitation period prescribed in the section 21 of the Tribunal Act 1985. 

Facts of the case: 

4.1 . 	Shri Abhimanya Tanti is the applicant, herein after called as the 
applicant who is the son and heirs of the deceased 'Late Arjun Tanti. The 
deceased Arjun Tanti was .('MaiRunner Dwarbond Line. The dceaed Ajun 
Tanti, Ex-Runner was a pensionwhile he 'died. on 27.3.1964 leaving behind his 
wife Smt. Sushma Tan,ti and two sons and one daughter. 

4.2 	That, after the death of Arjun Tanti, ex-runner, the respondent No. 4, 
vide his,merno. dated 6.8.1964 sanctioned a sum of Rs. 37.74 (rupees thirty 
Seven and paise seventy ,  four) only being the arrear pension for,  the' period from 
13.64 to 27.3.64 due to late Arjun Tanti, ex-runner,. Dwarbond Line and holder 
of PPO No CA 12353 to his wife Smti. Sushma Tànti Of Village Changduar,, 
Cachar, on jbehalf of the minors sons and daughter of the deceased pensioner:-. 

SmtLFulkumari Tanti, Minor Daughter. 

Shri Ananta Tanti, Minor son. 

Shri Abhimanya Tanti 

The said Sushma Tanti got the afore said amount from the Postmaster 
Silchar Head Post Office in the month of August, 1964. The Saidri sanctioned 
memo. is marked as Annexure A- 1. 

4.3. 	That, the New Family Pension Scheme, 1964, has been titled as 
"Family Pension, 1964, in the Central Civil Services (Pension) 
Rules, 1972. The benefit of the new family pension scheme has 
been extended from 22.9.77 also to Government servants bn 
Pensionable establishments who retired/died before 31-12-1963 
as also to those who were alive on 31-12-1963 but had opted 
out of the scheme, vide G.l., Mm. of Per. & ,Trg. OM. No. 
1(11) 1, 85-Pension Unit, 'dated 18-6-1985. Accordingly from 
that date i.e. from 18.6.85 the family pension cases for those 
pensioner who opted out and were alive on31 .12.1963, brought 
under the uniform scheme of Family pension. The Department, 
suo moto réviéwed all such pension cases and the families of 
such employees, otherwise eligible, were given benefit of Nw 
Family Pension Scheme, 1964. 

ej f  
Alonoranjan Oas 

Advocate 	 ' 
Dist. Bar Associatn 	 . 
'Slchar, Pin-788001 	 . 	. 	. 
Mobile-94351-.73e2 
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4.4. 	 That, though the Department took care to review ther cases at 
hand on that date, the case of the deceased Arjun Tànti, Ex-
Runner Dwarbond Line under the respondent No.4, left out may 
be by mistake of fact and/or oblivion and as a result the Poor 
widow of the deceased was very badlypri:ved of her 
legitimate and lawful claim of Family Pension has been buried 
under papers due to lackadaisical 'and irresonsible action oft 
the part of the men on the saddle of Postal Departmenfs 
administration for which the poorest family of the poor 
deceased Group 'D' becomes the extreme sufferer. 

	

4.5. 	 That, Smt. Sus'hama Tanti, the wife of the, deceased 
Arjun Tanti, had been residing in the remote and most 
backward place of Cachar District. She was an illiterate woman, 
by social Status- a tea garden labourer, an economically 
backward class and who had no information about the 
introduction of New Family Pension Scheme, 1964. However, in 
the year 2000, she came to know that she would ber entitled to 
get family pension. She then wrote the letter dated 
11.01 .200i(Annex'ure A-2) to the respondent No 4, to consider 
her case for payment of Family pension as a widow of Late 
Arjun Tanti, Ex-Runner, Dwarbond Line, who died on 27.3.64 as 
a pensioner, holder Of PPO No. CA 12353 followed by 
Advocate's notice dated 2.7.2001 ,(Annex'ure A-3) addressing 
all the respondents with a prayer for payment of Family 
Pension. 

	

4.6. 	 That, on receipt of the Notice under Section 80 C.P.C. on 
02.7.01 through Sri Jagat Jyoti Paul, Advocate, the 
respondents No. 4 intimated to the applicant to furnish detailed 
information about Late Arjun Tanti . The Widow" of the 
deceased accordingly submitted some facts justifying her 
husbands' service under the respondents. She further, attached 
a copy of sanctioned memo. dated 06.8.1964 of sum of Rs. 
37.74 being the undisbursed amount of monthly pension due to 
the Late Arjun Tanti from the period from 01.3,. 1964 to 
27.3.1964 as arrear, payable to Smt. Sushma Tanti and her 
three minor children. 

	

4.7. 	 That, on 6.7.2001,. the Sr. Supdt. of Post Offices, Cachar 
'Divn, Silchar, the respondent No. 4, wrote a letter (Annexure 
A-4) to the said Sushma Tanti to submit PPO Book of the 
deceased Arjun Tanti and to furnish service particulars of the 
said deceased Arjun Tanti. Shshma Tanti replied that letter 
dated 6.7.01 vide her letter dated 11 .7.01(AnAexure A-5). 
Sushma Tanti in her replied intimated that the PPO portion of 
the deceased was with her while her husband:  died 'but at the 
time of getting the arrear of Rs. 37.74 she handed ove,.,the 
same to the drawing and disbursing Officer,Postmaster, Sfiit 
HPO in the month of August, 1964. As regards to4h. 

0 ,9 
Monoranjari cI'as 

Advocate 
Dist. Bar Assocot'n 
Slcbar, Pin-73;Oi 
MohiIe-94351 -7 
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information of service of Arjun Tanti, She intimated that her 
husband during her service worked at Aizawl, P0, Monacherra 
P0, and Dwarbond P0 as Grade-IV employeeand retired from 
Ddwarbond P0. He was a pensioner at'iThe of his death. 

	

4.8. 	 That, in spite of above all steps on the part of Sushma Tanti, 
Widow of the deceased, the respondents did not give 
importance to pay her family pension. The poor widow then 
wrote and sent a representation on 21.8.2002 (Annexiure A-6) 
to the Deputy Director General (Pension), Dak Bhawan, New 
Delhi, for payment of family pension to her. No reply has been 
received from him yet. 

	

4.9. 	 That, on 10.7.2003, the Respondent No. 4, Sent a letter 
(Annexure A-7) to the Jnspector of Post Cifices, Si!char West 
Sub-Division, Silchar,l forms necessary for family:' pension 
case of Arjun Tanti for 'early submission duly filled in by the 
widow of the deceased Sushma Tanti. 

	

4.10. 	 That, on 12.8.03, the inspector of Posts , ichar West Sub- 
Division, Silchar sent the required family pension papers, duly 
filled in and signed by Widow Sushma Tanti to the Respondent 
No. 4(Annexure A-8) 

	

4.11. 	 That, the Sr. Superintendent of Post Offices, Si'lchar, the 
respondent No. 4, sent the family pension papers to Sri M.S. 
Mandal, Sr. Accounts Officer, Office of the General Manager, 
(PA & Finance )West Bengal Postal Circle, Kolkata vide letter 
dated 18.8.2003. (Annexure A-9). 

	

4.12. 	 That, in course of processing the pension case, Sushma 
Tanti, Widow of the deceased Arjun Tanti expired on 15.3.2005 
and her heirs become the claimants of the life time arrear of 
family pension due to Late Sushma Taniti. The fact of death of 
Sushma Tanti was informed to the Postal Authority and the 
Respondent No.4, by his letter dated 09.01.2006 ((Annexure 
A-jO) asked Sri Abhirnanya Tanti, son of Late Arjun Tanti and 
Sushima Tanti, to obtain and forward the following documents to 
his office immediately for onward transmission to General 
Manager ( Postal Accounts & finance) Kolkata. The documents 
are :- 1) Succession Certificate from the Court of Law indicating 
life time arrear of family pension, due to late Sushna Tanti, wife 
of Late Arjun Tanti, holder of PPO No. CA 12353 and some 
other documents. 

	

4.13. 	 That, having seen the inordinate delay to settle the case, 
Sri Abhimanya Tanti, sent a reply and notice on 7:2:06.( 
Annexure A-I I) against the 'etter (mentioned as. Annexure-
A-i 0) through Sri Monoranjan Das, Advocate, Th e Tidt1i tôe  
cum reply tothe letter dated 09.01.2006 sent by the respondent 
No. 4. addressing to the applicant, for getting information about 
the amount of money due to the deceased Sushma Tanti for 
which Succession 'Certificate would be obtained. 

Thionoranjan Oas 
I.dvocate 

Dist. Ear Assccit"mfl 
Si;Car, p-78GOi 
Mobe-943S1-7.b32 
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4.14. 	 That, the respondent No.5 by his letter dated 3.7.06 
(Annexure A-12) addressed to the respondent No.4 to furnish 
information asked for earlier vide 'letter dated 15.12.2005 
(nnexiure A-'13). The required information were (1) 
Administrative Sanction of life time arrears of farniIy  pension 
due to Late Sushma Tanti. (2) Sucession Certificate (3) Claim 
application (4) Photograph 3 copies (5) near Relatives 
certificate (6) Certificate of genuineness of claimant (7) Both 
halves of PPO CA 12353. Accordingly, the claimant has 
submitted all the document and furnished required information 
available with him except pensioner half of the PPO The 
pensioner half of the PPO has been subitted to the 
Postmaster Silchar in the month of August at the time of taking 
payment of Rs. 37.74 being the arrear of pension in the name 
of deceased Arjun Tanti as per direction of the respondent No. 
4 above,. The respondent No. 5 in his Memo. dated 6.8.1964 
(Annexure A-i) gave instruction to the PM Silchar that after 
making payment both halves of PPO and other necessary 
documents should be sent to the Audit Office as usual The 
then Audit Office is renamed as office of the General Mrjager 
(Postal Accounts & Finance) West Bengal 
Kolkata. 

	

4.15. 	 T'hat, the respondent No. 4 vide his letter dateth26.9.06 
Annexure A-14) intimated the applicant that arrè 'off 'family 
pension for the period from 22.09.77 to 15.3.05'dbe to Late 
Sushma Tanti is Rs. 2,77,799/- (Rupe'es two lacs, seventy 
seven thousands, seven hundred and ninety nine ) only. Also 
by that letter it was directed to send a copy of Succession 
Certificate, consent letter from all the surviving childrer, of Late 
Sushma Tanti with filled up application form. The applicant has 
submitted them in time. 

	

4.16. 	 That, the applicant submitted the required application form 
and a copy of Succession Certificate granted by the Additional 
District Judge Cachar, S'ilchar in the 'Case No 18 of 2007 with a 
copy df death certificate vide letter dated 2.7.2007( ,Ann exure 
A-15) The Court, in the Succession Certificate( Annewe A-
16) directed the debtor to pay the entire amO'uñtto Sri 
Abhimanya Tanti, the applicant. The copy of death certificate of 
Late Sushma Tanti is marked as (Annexure A-17). 

	

4.17. 	 That, after, due discharge of, all kinds of formalities and 
payment of stamp fees and other fees since 2001' in connection 
with claim of family pension and after submission of the copie 
of Succession 'Certificate, copy of 'Death Certificate etc. as per 
direction of the respordents, the applicant and the heirs of Late 
Arjun Tanti and Sushma Tanti were awaiting for payment of 
their genuine claim of arrear of life time family pension, the 
respondent No. 4 gave a blwn reply vide his lett ated 
04.02.08 (Annexure A-18) with reference to the decision of.  

cr 
Monoranjan ()av 

Advocate 
Okt. Bar Assocjatirn 
Schr, 	n-7'3001 
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respondent No.5 "That there is absolutely no scope to initiate 
any claim towards settlement of the life-time arrears claim of 
Late Sushma Tanti." 

	

4.18. 	 That the impugned letter No.C2-Pension/Misc. Dated at 
Silchar the 04/02/08 from the respondent No. 4 and so called 
decision of the respondent No.5 mentloed in that letter is a volt 
from the blue to the bona fide claimants to the life —time arrears 
of Late Sushma Tanti vis a. vis Govt. of india's instructions and 
the role played by the respondents sinôe the introduction of the 
Family Pension Scheme, 1964, circulated vide G.L, Mm. of 
Per. & Trg. 10M. No. 1(11)185-Pension Unit, dated 18-6-1985. 

	

4.19. 	 That the copy of sanctioned order of Rs. 37.74 dated 
06.8.1964 has clear direction to the Postmaster Silchar that 
after payment the both halves of PPO and all other necessary 
documents should be sent to the Audit Office as usual. There is 
no scope of asking and finding out the both halves of PPO with 
any or at any other person or place except the Audit Office. The 
Audit Office means the office of the Director of Audit and 
Accounts, Calcutta, now the office of the General Manager, 
(Postal Accounts & Finance) Kolkata. It is not understood as to 
how the respondent No. 5 asking for the both halves of PPO 
while as per instruction in the Memo; dated 06.8. 1964 
(Annexure A-i) the said document ought to have been at his 
office itself and no where else. 

5. 	Grounds for relief with legal provisions: 

	

5.1 	That the applicant is the son and one of the heirs of the deceased 
Sushma Tanti, filed this case for and on behalf of all the heirs and on 
the basis of the order of the Additional District Judge, Cachar, Sflchar. 
The Hon'ble Court has authorized the applicant to collect. debts 
mentioned in the schedule of the Succession Certificate. He filed this 
case for getting the life time arrear of family pension in the name of his 
mol her Late Sushma Tanti. 

5.2 That, the claim is based on the order of the Govt. of India, Ministry 
of Personal & Traing Office Memorandum. No. 1(11) /85Pension 
Unit, dated 18-6-1985. The Family Pension 1964, Scheme gives a life 
Pension to the widow /widower of the Government servant. The Family 
pension Scheme is admissible to the family of a deceased 
Government servant, where he dies (a) aftrer completion of not less 
than one year's continuous service or before completion of one year of 
continuous service if the deceased Government servant immediately 
prior to his appointment was medically examined and declared fit for 
Government service; (b) after retirement from service and was in 
receipt of pension on the date of death. The O.A. is filed as per 
provision of Rule 54 of the CCS (Pension) Rules 1972. 

Mono ranjan  bas 
Advocate 

DistI E'ar Assocjarn 
Séar, Pin-788001 
MrDhI-q4 351 -22 
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5.3 That there is no dispute as to entitlement of family pension. by the 
deceased's heirs bit' for want of both halves of .PPO. The demand of 
PPO was ia:ised by the respondent who was thecustodian of the same 
after the payment of arrear vide Memo: dated. 06.8.1964, ( Annexure 
A-I). Therefore, the question of production 'of both halves of PPO by 
the applicant and br others except the respondent No. 5 does not 
arise at all The Department of Posts ought to have been paid the 
Family pension to the widow in time and in the'year 1985, itself and 
thereafter in the year 2001 while the deceased Süshma Tanti brought 
the mailer before the Postal Authority. 

5.4 That,, 'the claimant are genuine heirs àf the deceased Arjun Tanti and 
Sushma Tanti. They have bona fide claims :of arrears of iife-tire arrear 
of pension due to the Late SUshma Tanti. They have been residing in 
the same place of residence where their father and mother lived, 
resided and then died. 

5.5 That  'the applicant reserves the right to produce more documentary 
evidence and case laws to support his case at the time of hearing of 
the case.  

6 	,. 	Details of remedies exhausted:' 	, 

The ' applicant dedlares that he has availed of all the remedies available 
to him under the relevant service rules, which are given below: 

Sri Particulars of representations Date 
No. ' 	 .. 

' Annexure No. 

I. Application for Family Pension to the 11.01.2001 A-2 
Respondent No. 4. 

2 Advocate's Notice to the U.O.l. & 	4 02.7.2001 A-3 
others 

3 	' Letter to Respondent No.4 11.7.2001 A-5 

4. Representation to DDG (P) New Delhi 21.8.2002 A-6 

5 Second notice to the respondents No 07.02.2006 'A-il 
4&5 

6 Prayerfor payment 'of arrear of Family 02.07.07 A-i 5 
'Pension 	 ' 

Monoranjan av .  
Advocate  

S'harPuiJ86OO1 
Mobe-94351-73832  



	

7. 	That the matter has not been previously filed or pending with any other 
court. 

The applicant further ceclares that he had not previously filed any 
application, writ petition or suit regarding the matter in respect of which 
this application has been made before any court or any other authority or 
any other Bench or the Tribunal nor any such application, writ petition or 
suit is pending before any of them. 0 

	

8. 	Reliefs sought: 

In view of the facts mentioned in pars 4 above the applicant prays for the 
following relief(s) :- 
1) Honorable Tribunal be pleased to pass order to set aside and quash 

the impugned order No.02-Pension /Mise dtd 04/02/2008 (Annexure- 
18) 

Centra' pVO TbuflaI 
Honourable Tribunal be pleased to passan order in favour of applicant 
son of the deceased widow Sushma Tanti to get arrears of family 

2 fEB 2009 pension due to the late Sushma Tanti from 22.9.1977 to 15. 03. 2005 
amounted to Rs. 277.799.00 with accrued interest at the rate of 

Mahati Bench 	
Rs. 12% per annum from the date itwas due; 

Hon'ble Tribunal be pleased to pass an order with direction to the 
Respondents to pay the total costs of succession certificate; stamp 
duty of Rs. 12430.00 and cost and legal fees of Rs. 2500.00, 
amounted to total of Rs. 14, 930.00 incurred by the applicant due to 
delay in finalizing the claim of the Late Sushma Tanti during her.UP (4e 

ON 
time. 
A declaration by the Hon'ble Tribunal to pay compensation of 
Rs. 50,000.00 for mental torture and agony. 

The Hon'ble Tribunal be pleased to pass an order to pay the cost of 
this application; and 
Any and/or such other relief(s) as Your Honour would deemed fit and 
proper. 

	

9. 	Particulars of Postal order filed In respect of the application fee 
SLe 	-fO Lao. reo. 9& .323OO 1I 36J.09 

10. 	List of enclosures: 

1) A Photocopy of Rule 64 of the Central Civil Services (Pension) 
Rules, 1972. 

Verification 

I, Sri Abhimanya Tanti, age 47 years, Sf0 late Arjun Tanti, resident 
of village- Chengduar, P0- Noonpani PS- Silchar,.District- Cachar, Assam, 
the applicant, do hereby state that paras I to 7 are true to my personal 
knowledge and remaining paras are believed to be true on legal advice 
and that I have not suppressed any material fact. 

Date 22.01 .09 

Place: Silchar 
	 ci 5  

Signature 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH, 
GUWAHATI 

O.A No. 10 bf 2009 

AFFIDAVIT 

I, Sri Abhimanyu Tañti, Age 47 yrs, SlO Late Arjun Tanti, a permanent 

resident of village- Chengduar, P0- Noonapani, PS- Silchar, District-

Cachar, Assam by Nationality Indian, by Occupation cultivation, by 

Religion Hindu, do hereby state on oath that I am the applicant in this 

case before the Central Administrative Tribunal, Guwahati Bench, 

Guwahati and as an applicant I am fully acquainted with the facts stated 

in the contents which I believe to be true and in token whereof, I sign this 

affidavit beIng present before the Notary Public at Silchar on this the 

day of January, 2009. 

3 
A  I entified by 	tc:y 	 '...-' 	Deponent 

Advocate 

Monoranjan 
Advocate DECLARL 

Dist. Bar AssocatHn BEFORE ME ON ID€$TIFACTION 
Silchar, Pin-76 C,O1 
Mobite-9' 'L4'2 	

Notary. ,'- 2--, 	,---- 
/ 	 \ 

• 	 B.R.PAUL 
•4?44..

71111 

	 REGDN* SLC-1 of 2007 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 
BENCH, GUWAHATI- 781005 

O.A. No .it......of 2009 

Shri Abhimanyu Tanti - Apphcant, 
Vs 

Union of India & others- 	Respondent 

KNOW ALL MEN BY THIS PRESENT that, I Shri Abhimanyu Tanti, 
age 47 years, S/0 Late Arjun Tanti, resident of village— Chengduar, P0-
Noonapani, PS- Silchar, District-Cachar, Assam, do hereby nominate, 
constitute and appoint Sri Monoranjan Das, Advocate and Sri Subrata 
Nath, Advocate, and who will accept this Vakalatnama to be my true and 
lawful advocates to appear before the Central Administrative Tribunal, 
Guwahati Bench, Guwahati, and act for me and on my behalf in the case 
noted above and in connection therewith and for that purpose do all acts 
whatsoever in that connection including depositing or drawing money 
,filing in or taking papers, deeds of compensation etc. for me and on my 
behalf and I agree to ratify and confirm all acts to be done by the said 
Advocates of mine for all intents and purposes. In case of non-payment of 
stipulated fees in full, the said Advocates will not be bound to appear and 
act on my behalf. 

IN WITNESS, WHEROF, I hereunder set my hand on this the . . .-07  
(!J c 	Accepted 

Signature of executants. 
.I.°9 (I thv-- 

Morwranjan qth 
Advocate 

Dist Bar Associafin 
Slchar, Pin-738001 
Mob!e-943517382 
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eüo U. Cp2/646c 	Drd, StahsrL the 6th Auguat 104. _e 

knatt.n Ic horeb±aoorda4 to the pa1jent of a •  dium of 
PRO n.P.(Thipnr 	 onll being 

t tho ZTWI P*i4on fox' 	per1# roi 	to 2?-3-.64 120'19 
n .P. due tb ]ts Arjun ;jtt*, 0i2nn.T • Dvsrbd Z15a and 

	

f PPØ woo 	12 	diad an 2734, to ht* vif. 
ri*att Suahss Zintt C*ai, Cbs11a,O. fThtbitabiobta 

'-' (Ctbsr) on b.bn1 f th. 	ov1n jnorI 	and daubtet 
of bbs ttee.as•1 

1, Thrg.iatt Vu1kurinrt ZtfVNIftos* Daugbter of ha 
Apcnte Thn*j 	 Bon of the dsosesd. 

___— j7JbrI 	Abit*e ?tti t!te øon of th• d.o.si.d. 

Ceflt 
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I 	 uperintendani. 
I * 

14it*. th& 6tk AnKunt. 1964. 

CO,I 	•d to 
The stas*teP 8t1oat rith pefszo* t* his ho. B6/2n7at/ 

	

Ar4uy 	ntt &ote4 5u.8464 SbP ceu*tng pe1aant to the p,rt 
aoernsd under Intia*(onto this offico. After uacing 

idnt bath ho1.ecfJhe PPO *n other UM1U n.c.sary 
Offics an usual. 

ma )ft'et.r, Mdit a Ató*t**, P&? Cs1outta(ThiUi thi 
bsbnet.rai1chnr.) 

' 	fJbristt $)tuehii T&, wife of nt5 Arjun Thnti, Changdur, 

$pcx'Int.n4et. 

*• 	u 	' 	) 
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The Superintendent, of posti Offices, 
Caohar,Siich3r, 

' 
P- I C) 

Sub:- pension of deceased Arjun Tanti tx-runner, 
Dwarbond Line , holder of PRO. 1o. 04 12355 who died 
on 27.3.64. 

Pt 5t1or : tht. 	ohpuv Tnti, 
l0te frjun Tanti of handuar, 

hat1a, P.O. hjhit1blCh11 ,Dist.'Yochir. 

'Respected sir, 

I have the honu toiy before you the following 
a few jines for favour of your kind con8lder5ti0n nnd sym-
pathetic order. 

1 • 	That $ir ,  my hu Sb anu was a runner (peoD) of Dw arbond 
Line and received his sa1ary.3ut he expired on 27.3.1964 . 	--.- leaviu iij 5ud my two Sons aàd one daugtter.But 
alsoexpired3/4 years. ago. 

Tht, due to my i1lne 9  I ou1ct not øl0iu2 nay penain y 
maney or the concerned department, never give any pension to 
me due to death of my husband. 

4I Phat, I am poor woman having no scope to earn for'14 , 
.Beeides I have been suffering from hard illness. Henoe, my 
condition is so serjous.toprovjde food and shelter in the 
present c2rcunlstances.... 

4 	Thnt vio oornrned dOp,rtmott nvot row it euy money 
as pension an1 nOver called me for my pension. Though my 
huabnnd ws n oerv1co holder of P & T. 

It is, therefore prayed that you may 
kindly look into the matter and arrange to 
pay my pension money to me as the wife of 
late Arjuri Tti who performed his service 
in your depart iiø nt. 

. ç frtE7/1 ,,  

4 ) 

( Lj!4. 

O \ 	:c 
0 

Thankg you. 	
Yours fithfily, 

Date: 1J/ô42ooi 

Encio:. MemoNo._3_2/64_65. 
6th Aug. 1964. 

( SITIt. . 	U S h 	q  P n lit j) 
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Ref. No.__________ 	NOTICE ThLDRSi80 C.P.C. Date: 02.07.2001. 

To 

1) union of India, 

rrscfltCC by thc Seretry, 

Govt 0 ± 1n:i Ministty of CiuiCtiO, 

i?r1 iaraent 1ou ie, 
New Dthi, Pin No. 13.00.01.  

I 

"
I, I  f  Meflo 1 41 

( LNo. ' ) "'J 
0 / 

!v ./' 

2) The Dect;or 

riepartmer~ t of ios 

Govt of India, Sansad Marg, 	2 HO 239 

THE 

Thtk 	-1 

New )ehi 110001. CITI;!"O,  tMendt,  
3) 1 Chief Post 	StIp 	nrl 

Circ 1  e, Moot,3fl 

inbaar, Quh.ti 
in 71 001. 

Sri 5updt Df Poct ,ffic Cacr Division, 

si1ch:r 
i - .ri 1f3 f)i. 
3r,Po 	 ie&ci £-st 0jCU 

Silch.ir 7G OC1. 
otiC ReceiverS. 

rnti. 2* 

YioW of ite Ariun 	r'arbUfl(1 line) 

Vi 0 ChngdU3t i31.L 

Ph ,Ch .itl. -:, P .0 • Ni ip1O .1., iE) X) 

, 0 ,,Nt1ce QiveL'. 
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i give is notiCe 3spér j5tXUCt0 of my 
th  

cljeflt. Su.sushma Tant 
widow of lateAXJUfl ?aflti i  

14n t:j1dCflt f 	
age Chcap. 

41 

.1 

runner 	- - 

j1chrin th e district of Cach 
und

ar tate 

for the fo11OWi reaO8 

1.  	

marries 
That the 0tiCe gir s the ieg.iiY  

wife of the 
decease' pnsiOfler ArjUTl Panti 	Inner , 

*O your depdr ent.Th said rjun Tafltl drew 

penSiOn uP 
27.3.1964 from p.M.silchar vide 

pP.O. : 

No.CA,12353. The sd pefl$1C)fl 
exired on 27,3.l964, 

	

leaving ehirXi h s (1) Srnti. Sushama 	ti,s01e wife*1 t4iI  

notice giver(2) Srti.1kt1nt Tanti, aanghter 

(3) sri Anr.t1 	
00 (sjnce aied) and (4) Sri 

binYa Tnti sofl, a his only 	
heirs a legal  

none 
ner 

2 Thts th äeceased 	
op 	ot of the 

miIy 0iCfl chCmC 
1964 in force th9 and 

f: 	

S 	Ch 

tM t1Ce ciiV 	
cft 0ut find familY 	

was 

not ç riteto 1P r. 
te poOr ilhita 

3 That, the 0tiC   

baôard clasS and a denizen of one 
of th remO 

 and 
got a sm of . • 74 (thirty seVefl 

paiS0 sc1fltY foT)O1Y beifl9 the disr5 
d 

	

QU 0 pensiOn from 1 9 3.664   tO 27 • 3•64 e 	the 

decea 	nsioner, a a 
widOW 

asper Superintd0flt 

of 	
offiCeS.DihiJ 	

saflctt 	I' 

MemO 0  C32/6465 d.ted at Siichar the 6th 

st,1964 
and nothi was Laid to her 

fmIYs1)n or 	
7th çi5t 1964. 

/ I 	

4 

' 

ri 



Centr*' 	nt 	1unai 

2 FEa 2009 

3 	II 
l't 	 ai: aid 

But PJ.O, CA 12353 was taken back by the then 

Prt mter,  Sj1..cher 1.POOfl the date of that 

PJ15 

payment. 	 ., 

4. That, as 	 she being anii,1itera WOTflQ 

did not hecrd atnythitg till the end of the year 2000 

about the arer11meflt 	mi1y Pens 	rule 1964 

entitling her to get family pension vide G.I. Mm. 

of perTrg. 0 .M.No. 1 (11. )/B5.1.Pensiofl Unit, dated 

18.64985. 	 4 

- .--..-.- 	c'e-  ,f hr aenuine 
5. That having 	GU KTK)W ii! ...ca 

claim, the said notice giyer appliet to you, the 

notice receiver no.4, on 11.01.2001 to accord 

saflCti)fl 	paymeflt of amtly pension to the notice 

/ 

U 

giver but you notjc (.., 1. -re 1c,,_,,jvnr N0.4 did not oven 

knowledge her rp 	ittion for payment of 

family €nston to her.:: not to zek of granting the 

srne, Jb3it aboutj. 	ths have passed sway. 

6. That.yOU the noticerCC.tVeT no.1 to5 having 

full knv ,.,;1CAdY0 obout the fct of existence of the 

family of the deceased Jrjun Tanti and also having t) 

the know ledge of thetrue intent and purpose of the 

revied F/P Scheme 1964. along with eXeCutive 

instruction to flrilise the gcnuirio clim of the 

fily of the deceased enSiO!,er (11(1 nothing and 

is the widow f the deceased xnionthe rtiCO 	, 

comes up : .With her cli it even then the 
giver who  
right of her family .pension by the death of her 

husband s penion 	ins unsettled mainly due to 
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•( 	
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P-16 
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2 FEB 2009 
ii 

due to the procrastQu 	action of you the notice 
Wd 

xeceiver. 

I., ther 
. 
ef ore4 being instructed by my client 

1ereby ak you,, the above notice receiver no.1 to S 

above to take up the caae of the notice giver my 

without further delay and do all that pertaining 

to the grant of Vamily penzion to th 	said Sushama 

Darti widow ef the deceasec9, Arjun ?nti Ex Runner 

Darbund line and ensure regular payment of the seine 

with that of all arrears 	f F/P bc-comes due sthce the 

deth of the ESC4 zunner, can,,3 without awaLting next J 
which ,these will be no other • remthde,faiing 

iterriative but to t&cc appvopriete action cgairist 

you all the noi4ce reever to.l to 5 and othera 

utr1r 	-,qtnet the 	i-t 	of 	 ny client if 

you the rotiCe recetvers do arything 

the interot of my client and 	ely further in 

iett!emoot of mc3iont 1,egal  alairn for family 

peniori, my ciet thave to take the rGcourse of 

court of lati andinthit event you the notice 

receivers 1 1x 5 hoLd yourself 	either jointly or 

serr1iy lbis 	 all 

compensation and •coequence including the coat of 

this rotice. 
Kindly acknowledge reccipt. 

Mvocate. 
aACAz JYO'rr PAL 

Advocate Ili ii 
DIstrict Bar Ac.ioeiatiøj -   

Sikhar, Cachar 
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1 g 
The Senior S peri.ntendent of Poet Officee' • Cachar 

Diieion, Si1ohe. 

 

Subject; Gxunt of PSM11 Y PSnOiOU to $iti. Sia anfl 
W/O Late Ajtu& Tanti Ex'Runnor, Dwarbond. 

 

R*ferece: Xour OZZe titter No. C 
Dati4l At 1*1har,h. $/7/2001. 

Sir, 
With reference to the above relating, to rnibeot heretofore m ictae. , I beg toiiZoxzg that 	- 

• 	• 	 $ 
/( 1) The coacerned J.Po Do(j No C& 1233 of Late Arjw TantL / (btiabond) wau with me till, to the 4 date os. p3.yment of I the a'ear of pension dze to the deceased and it Wa .  n4 over t,6 the Pos'rnaster ,  8J3chaz' iipO at the time of tak1n8-- paysezit Of the Burn of 1t047,74 as eanotioned vide his - rnemo, No. 032/64-6, Dtd. SLlChaZ,, 6th Augut3t, 1964 by 

the $uerifltenent of Poat Oces' Cachar Dii, Silohar. 
(2) The details of service renderei by the deceased to 
the Depártiat cannot be £'wuiehed but it can bórihti 

5XZtLQned here that the deceased hU8ba3ld durAng his 
aerviue liCe be workeci at; Alzawl,, Ionacherra and 3wa. bond 5* clasg-'jv etatf and ho retired, as I z'aolleot om the post ox 	bo lie and died vii.te he- 

aenBiOfl 
 

z 2 7/311 9 4. 	 .• 	•• 

1 F, 
), therefato#  In the p Bi$3Gj reQUe*t.'OUr 

9 r 	 Ronour tbM 70u wouldaciou& be ki enough 
ce 	- 	 aacor1 ran; of. ar y t'nsion 	to Your 

2 	2 	applicant with effect from 28.3.1964 at an 

	

I 	earliest Oppoiz.Ly AND lor the act of which 
Your hurble petitioner as in duty bound shall 

• 	ever pry. 

	

• 	Th 

Enclosed an AZÜaVit., 	
0• 

YOUri Zaithfuily 
Dated Silohat' 

	

11/7/01 	 LWI o. Sniti Bueh 
• 	 Tanti taken by • 1L o 

I 	8mti. $ £4huz anti, 
071 j 	W10 Ariun Tanti, 1z'Runner Dwarbond 

, 	f 	 C 	 a Naau jaleflga P0 
/ 	 444 	 District- Cachar. .Aaeam. 

40 
1. 	• 

]3' to:.. 
AMP Tr -  The S. Poatmaator f 

actj.o lCi,fldJ, 	or 1nforatio and necossamp •*•\ 
••-'-- .:,. 

	

• - ; 	'.lIja • 	Lfi'r 	j 	I  

	

•: 	/4J 



-- 	
p 

to  
The Dy. pirector General :(en on)  
0/0 the 

 
0000 of post  

Oak Bhawafl, 
001, - 	 ThSIF: .  

_ 	
fl 

Re ; 	IamUy Peftoton case of Srnt. Sushma T5nti, W/O.Ji 

ArjX Tott, RxftfleX.OWa)0 line & who died 
• 	27.3.1964 as a pensioflet. P.P.O. o. C-12353. 

RirpeCtd Sir# 
this is in C0tuation of service of communLcatioti  

foUOWed by percOnal attefldaflcl before your of ficerc at 
SUchar since lonc and finally.' by 	Advocate' $ notice 

• 	d&tOd 02.7.2001. 1 praYed f 	X6Dt of FalIdlY pension but 

yoA 5nd yÔU officers pay nO ,teed to a ittdig%t fld old 

foebi* waan dying 4th t.&tWSflt and food 51b.it she is 

entitled nd has a rightfUl dlaitsof FamilY pnsiQfl, kept 

pending due to lack adiLstCal acttOfl On the part of  the 

DepartOOnt of post. 

It is a fact that due to any fthnCi$l constraflta. 

1 am iOtih.a .etntO to aUø again t\the Daparentt0r 
nOnp&Y1It of my FamilYPC1St0fl Over duo since 213.4964 

*1% 
whiCh lAhave fundamant2 ztght and it is the duty upOn 

the D.p artIneIt to øtt3 my dliI which is ?tOt a bounty 
• but still the Department p rtte1Y d)Mng the 

payment foxthe reasOn quit' ikflOV to be. 

Thorefore,'' beg to 00 
	your honour to 

look Into SlY CaSO 
persoa'Y áfld syp8th0 cahlY so that 

poor 4dow 4U not die in a state of destitutt0fl for 

w3flt 
of her genuine claim of faintly pensiofl and deserVes 

settlement at an early date. 

J iq. 

PIiC •$.' Silchar 

Date  

AU C-, fk A it) 

f ..INo. 

I 	'1 

(Smt, Sushma Tanti) 
'W/O LIte ArJ un Tanti, xIttmner Dwarbond line, 
Viii, chengduar. P.O. Wapaflt. 
Via -. DwarbOfld 01st. CaChar 

(AsSam. 

Pnd3y 5 no'q)Ledge the receipt. 

Yours falthfUUY, 
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DEPARTMENT OF POSTS INDIA 

pf t.1"M IMXE$PE4AE From 
 'fllOr 	Jkfr. of by 	

• 	 4 	. 	 / 
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Administrbt 	Suhject 	 t 
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1 	2 FEB ,  2009 	
. 
 Arw'~- 

03 uwaha Ora- 
ti Benth 

A 	PflO No eA- 

/fte @i MWL 	 (2 /O... 	42 3 	fl5LLL 

	

- 3 — 	b' 	4 cI7L 7W' Ia~ 

Foij kvv 

7171 
fy  

6' 
1L 	 a,L 

JI O7 	 IU)7U 	7/YLI 

J1 2JcLfVt, ,e/121t ,a49J7 2/ 

'< TO 

	

I 	
44 

I 	
) 	) 	 "• 	.. . 



	

(,±) 	j? 	 rLuAcu tir1u4rL4 	7.it% 

L 	 h' 

	

. 	 ' 	 969%. 7' 	(LLJP1A 7IZ 
Os 

c1I 
Sentor Supdt. of Po.cr  Ofle3. 

Oaohar DiVision : Siloh&r-788001  

1,121/ 
	

cIZiJ,1. 	 1Vo 

	

S%d 	9epiJ % 4-(j1 o1%C ,C '  

q'1  

Sento F 

Oaohar DIvision : Silohar-78800' 

AN 

' 

/. 



T,  

- 

DEPARTMENT OF POSTS 1NDIA 
OFFICE OF THE SENIOR. SUPDT OF POST OFFICES 
• 	CACHAR DIVISION: SILCHAR-788001 ___ 

Central 
T 0 

Shri Abhimanyu Tanti I 
$10 Late Arjüñ Tanti 2 	FEB 	2009 
VIII Chengduar. Part II 
P.O. Noonpani P.S. Silchar u. wahati Bench 

No: 	C2-Pension/Mic Dated at Silcbar the 09-01-2006 

Sub: 	Claim for life-time arrears' of family Pension - case of Late Sushma Tanti 
who expired on 15-03-05. 

Ref. Your letter no. Nil dtd 29-06-2005 

Please obtain and forward the following documents to this office 
immediatly. for, onward transmission to General Manager (Postal 
Accounts &Finance) Kolkata. 

1. Succession certificate from the Court of Law indicating life-time 
arrears of family pension due to Late Sushma Tanti, wife of 
Late Arjun Tanti, holder of PPO No. CA - 12353 

-4. Photographs 3 copies tç L€. 3-? oC ck Ffr 	 i7t... 

• ... 3. Near relative certificate in respeet of We Aijun Tanti issued by an 
• 	aüthoity 'competent to issue such certificate. 

Ccitfficate of genuinenesS ofthà claim! claiinanl 
)riiñalcopyofPP0bearingno.CA-12353. 

Consent letter from other children of Late Aijun Tanti. 

The following forms are sent herewith for resubmission of the same, 
after duly filled in, through Inspector of Posts, West Sub Division, Silchar. 
Any delay will delay the settlement of the case. 

Specimen signature cards 
Descriptive roll  

(B. 
Senior Supdt. of Post Offices 

Càchar Division: Silchar-788001 A 

a ll 

71 
-.-- --- 

ii 
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1 

MONORANJAN DAS, LLE3, 
Advocate 

District Bar Association, Si/char 
Phone-03845 269021 :( Chamber) 
Mobile- 09435173832.. 

Dated, Si!char,February, 7, 2006 

Central Adfnjnfao~,, =lMuZal 

10, 	 J 	2 FEB 2009 	/ 1 he General Manager . 	 ., 

(Postal Accounts & Finance), Kolkata 
t%'lidti 

Senior Superintendent of Posf Offices. 
Cachar Division, Silchar. 

Re: life time arrears of Family Pension-  case of Smt. S. Tanti, widow of Late Arjun 
Tanti. PPO No.- 12353. 

Ref.: S.S.P.Os. Silçhar, letter No.-C2-Pension/Misc. Dated at Silchar, the 0/01/2006. 

Sir, 	 . 

With reference to the above $ have received instructiQn from my:clients;(1 ) Sri 
Ahhimanyu Tanti,(2) Smt. Fulkumari Tanti and (3) Sri AnantaTanti, sons and daughter 
of late Sushma I anti and Late Ajun I anti, of villago-Chengduar, P0 Nonapani, P S- 
Silchar, District- Cchr, Assain, to serve this notice curn reply to your above referrod 
letter and once again remind you tocause earliest payment of all arrears of family 
pension, due to Late Süshma Tanti, widow of Late Arjun Tanti, within two months from 
the date of receipt of this 2nd  time notice lSt  one given on 0117/2001 tinder the 
instruction of SmL. Sushma Tanti). 

1 That, you the notice receiver No I directed through the noticereceiver No 2 to 
submit- (1) Specimen Signature Cards and, (2) Descriptive Roll through I P Os' 
West Sub-Division, Silchar duly filled in by my client, Sri Abhimanyu TantL 
Undoubtedly, these will be submitted along with succession certificate. 

2. That, you the notice receivers are well aware of the fact that succession 
certificate can be granted against a valuable security viz, for security-value of 
which is mentioned, but in the letter from S.S.P.Os. Cachar, Silchar, Value or 
amount of arrear of Family Pension due to Late Sushma Tanti has not been 
mentioned. 	 . 

Ihat, once Succession Certificate is issued there is apparentlynO need of 
obtaining Near Relative Certificate, 

- 

( 	L./ • 	 ' 

2; 	J 



2 FEB 2O 

H 
NJ 2 

II iat, (I ie 001 lificate of genuineness of the claim and claimant is.@ matter of 
Postal Dp1t job II ie authority may adopt ways and means for their satisfaction 
However, when a succession certificate is issued by the District ,Judge, there is 
left no room of doubt as to the veracity of claim/claimant 

That, as regards original PP.0. Olei as,e refer Para-3 of the notice dated 
02/7/2001 from Sri A. Paul, Advocate, Silchar, wherein plainly stated that P.P.O. 
No.-12353 was taken back by the Post Master, Silchar Head Post Office, on. the, 
date of payment of arrear of pension in 1964. 

That, it is vey mUCh clear from the fact that the Postal Deptt. lackadaisically 
delaying the genuine claim of family pension firstly to a sick and old  widow since 
18/6/1985, the date of amendment of family pension scheme and secàndly since 
11/01/2001 when Late Sushama Tanti applied for family pension. Late Sushama 
Tanti submitted all forms for Iamilyponsiofl through l.P.O., West sub-Division, 
Silctiar and thel.P.O. (West) Silchar sent those forms to you, the above named 
i olico i oceivor No.-2 on I 2/tI2003. 

That , n 	m ow y client Sri Abhi,nanyu Tanti, S/O Late Arjun Tanti received same 
forms for resubnhissiOfl through LP.0(West) Silchar which is incongruous as 
because Sri Abhimanyll Tanhi does, not claim m faily pension but he with other 
heirs of Late SListlama Tanhi claim the arrears of family pension of late Sushama 

Tanti. 

That, to follow your latest direction ,. a succession corlificae is required to 
obtained from Distlict Judge, Cachar, Silchar, but to file petition for succession 
certificate amount of arrears is to be mentioned in the petition for, successIon 
certificate. 	 / 

It is, therefore,by this notice, I once again remind you the notice-receiver 
above named, that kindly in(óim/coinmuflicate my clients the.amountof. . 
arrears due to the deceased Sushma Tanti as her life time.fa!flhlY pension aga 
which required ueesSiOfl certificate can be obtained. This information may. 
qiveii within a pti 

ted of two months from the date of receipt of the notice, failing 
wl iicl i my client have no other alternative but to take re .courso,oflaW and in that 

event you the notice receiverS No 1 and 2 will hold yourselves liable and 
iec'potitble for the loss compensation and cost including the costs of the 

I toticS. 

Kindly acki towledge teceipt. 

YoC'siithfully 

rj$. 	

) \ 
	 ( 1v1oir anjat i L)as) 
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OPPICE OF THE GENERAL MANA9ER( POSTAL ACCOUNTS & FINANCE) 	 . 1 

WEST BENGAL POSTAL CIRCL,, XMKATA  

No. Pe1144I4iiscftp/sc/smt. Sushe 	antif2 0O3/4Pui7792 Dt' /5.12,05 

To 
The Sr. St.rdt of Pfl. 
CacharDjvigjon, 
Slichar- 788 001, 

/ Cej : low 

Subi.- Claim for lifei'time arrears of / 2 F3 
family pension case of 8mt. '.5uhma, 
Tanti repo±tad to i haVe been. expiEd 
on. 15.0305, atete&to 1  be te  
Late Arjun Tanti 	t-R3flner 
DwarboyLjjne,h/o po No Ci 12353 

q. and epFred on 21,33,04, 

Your oce letter no. C2-rbnsion4isc dated 21.11.05H 
on the subject captioned abtve may kindly be ;eferrad to. . . !.. 

on careful scrutiny of the documents, it is obcerved,' 
that Arjun ?anti Fx-Runner, Darb&td Line, h/c ?PO NO. 	. 
Cj 12S3 is reported to ha\te expited on 27.03.64 and after a 
lap3e of almost 40 yeara aclainis rep5te have been 
preferred by Smt. sunhame Tanti, as 'infoz'med lin your letter / 
no. C2.-Ponsion4djacdated1Q803, in.this.corrnoction the 
Oetajled procedure required to be followed by your office 
towarñs settlement of instnt caSe had been discusabd in this., 
Office letter of even no. 0..573  dated 'QS/, it i a matter.. 
of regret that no fruitful .actlon toward's sottleent of instaflt 
cie is founi to have been 1nititec1, prior to, the date of 
death of Snt, Suslina Tanti 	on 15.03,05, 

Now one Shri ibhiii4nyu'Tint1 tted to be the s/ÔLse. 
Arjun Tariti and Late us1maTenti•prefered.I.ife-time arra .. 
of family pensiOn due to his niother 5mt, Su8hma Tanti 
±oUaw'ing date of death of Late Arjüfl Tanti .e.f. 27.o5.64 t6 
35.03,05, In this connection your ttentiofl'is being further 
dr.iwn to GIOM No. I(i185/PU-datth 13.06.85, which i self-
exp1an'tory in this reqard. 

Hever, Life-time arreard of family p 	rTh sio 	to . 
Late Suahma Tanti statedt 

.
bethelw/o.Late Arjun Tanti will 

be admissible pertaining to the periodfroin 22,09.71 to 
13,03(15 subjectto fulfillment of Glori dated 18,Od,85 and 
availability of the dcc nts iip.nfioyied hereunder:- 

3. Administrative sanction in Annexure.-I in up1icate 
jrlicatj.nq IA Se-time atrears • of family pension due 
to Late Stishma Tantiw/o Late Arjun Tanti. •. 

2, Succession Certificate from a Court of Law from the 
legal heir indicating amount of Life-time arras, 
of family penniori clnn to Late Sus1na 'Iant1. 
Ciai.rn applicatlon.in prescribed form as required 
under GIOM dated 18,Ot5,OS. 
Photographs(3 copiea), Ss/rI Cards, Descriptive 
Roll etc from the c1airnat,with due attestation 
thereon. 

S. Near relative certificate in respect of Late Arju'n 
Tanti issued by an authority competent to 'issue 
such certificate. 	 . 

( 
2j 	I I.  

20Q9 
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DEPARTh14T OF POSTS INDIA 

OFFICE OF ThE SENIOR StPDT OF POST OFFICES 
CACHAR DIVISION: S1LCHAR-788Oj 	ftçj 

To 
Shri Abhimunyu Tanti 
SIQ Late Aijun Tanti 
Vill Chengduar Part II 
P.O. Noonpani P.S.Silchar 

all No: C2-Pension/ Misc  

Centrel AdmW10r*#"lunaI.L 

2 FEB 2009 

uaMt 

Dated at Silchar the 26-09-2006 

ub: Claim for life time arreaa' of family pension case of Late Sushma Tanti W/O 

( 	Late M'jun Tauti, bolder ofPPO No. CA-12353 

Please refer to the notice dtd 07-02-06 on the above mentioned 

J subject. 

.4 	7 	In this context, it is, intimated that the life time arrear of family 

• 	 pension for the period from 22-09-1977 to 15-03-05 due to Late Sushma Tanti 

( 

\ 	 You are requested to submit the following documents to this office 
\ 	immediately for early settlement of the case. 

Succession certificãtefrom the Court of Law. 
Consent letters from all surviving children of Late Sushma Tanti. 
Duly filled in application form which is enclosed. 

B. Q_z 
Senior Supdt. of Post Offices 

Cachar Division: Silchar.7 88001 

AT 

( 

I 

• 	1 

1'  

//- 



T 
The Senior Superintendent of Post Offices, 
Cachär DivIsion, Silchar. 

Subject: Prayer for payment of sp. of Rs.2,77,7991- being the 
arrear of family pension due to deceased Sshma Tanti 
W/O late Arjun Tanti, holder of PPO No CA-12353. 

Refer to your office letter No C2-Pension Misc.Dated at 
Silchar the 26-09-2006 

Sir,;: 
With reference to the above and in the subject matter hereinbefore, Lbe 
undersigned beg to inform you that the Additional District Judge, Caqt 

Stichar, in Misc(Succ) Case No 18/07, issued Cuccession CertIfiQae 

vide order,  Dated 13th June 2007, and empowered me to collect the 
aforesaid sum on behalf of all the claimants/heirs of the deceased 
Süshma Tanti who expired on 15/3/2005. The consent letters from the 
heirs, in view of the order of the court in Succession certificate itselL 
apparently is no longer required in this case. 

It is, therefore, prayed that your honour would be kind to order payment 
of the said sum of Rs. 2,77,299/- to me, as ordered by the Addi. District 
Judge, at the earliest. 

And 
For the act of which your humble applicant as in duty bound shall ever pray. 

Enclosed:-a) Copy of. Succession Certificate 
b) Atésted copy of Death Certificate of Sushma Tanti. 

Date 
 

Yours faittifull 

Sri Abhimanyu Tanti, 
S/O Late Arjun Tanti & Late SufVaflti 

Vill.- Chengduar-ll. P0- 	páfli, 
P.S. Silchar 

/ .... 

: 
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Hàwevcr, we have dealt with the aspect in the 
the related aspect and Department is supposed toobtain lega 
when a concrete case arises. If necessary, matter may be dis 

[M1n of Law (Dept of Legal Affairs), U.O. No. 23/26/88-Adv. 
August, 1988 and C. & A.G.'s Exxisz. No. 1513-AI(ll)188, dated the 23rd 1 

54. Family Pension, 1964 
(1) The provisions of this rule shall apply 

to a Government servant entering service in 
establishment on or after the 1st January, 19& 
to a. Government servant who was in servi' 
December, 1963 and came to be governed by 
of the Family Pension Scheme for Centra 

• 	Employees, 1964, contained in the Ministr • 	Office. Memorandum No. 9 (16)-E. V(A)/ 
31st: December, 1963, as in force immediat 

• 	commencement of these rules. 

1 [ NoTE.— The provisions of this rule will also exte 
September, 1977, to Government servants on pens 
lishments who retire/died before 31-12-1963, as also to t 
alive on 31-12-1963, but. had opted out of 1964 Scheme. I 

(2) Without prejudice to the provisions contained i 
where a Government servant dies- 

(a), after completion of one year of continuous ser 
.(aa) beforecompletion of one year of continuous s 

• 

	

	the deceased Government servant concerne 
prior to his appojntment to the service or post 

• 

	

	by the appropriate medical authority and deci 
authority for Government service; or 

(b) after retirement frOm service and was on the c 
rEceipt of a pènsioO, or compassionateaflówai 
in Chaptec V, otherthan the pension referred 

the iamily of the deceased shall be entitled to Family 
(heremafter, in this rulki referred to as Lamily pensioi 
of which shall he determined In accordance *iththeTabl 

Not pnnted See GIl) (25) below this rule 

• . EXPLANAI1ON.'— The expression 'continuous one y 
wherever it occurs in this rule shall be construed to inc 
one year of continubus service' as defined in Clause (aa). 

1 Inserted by G.L. Dept. of P. & P.W.. Notification No. 2118F 
dated the 20th July,. 1988. pul9ished as S.O. No. 2388 in the Gazette of. 
Augu*i1988. . • . .. 

RULE 541 	REGUI.AT1ON OF AMOUNTS OF PSIOS 	107 

(2-A) The amount of family pension- shall be fixed at monthly rates 
and be expressed in whole rupees and where the family. pension contains 
a fraction of a rupee, itshallbe rounded off tothe uexthigher rupee: 

• Provided that in no case a family pension in excess of the maximum 
prescribed under this rule shall- be allowed. 
(3) (a)(z) Where a Govermnent servant, who is not governed by the 

Workmen's Compensation Act, 1923 (8 of1923), dies while 
in service after having rendered not less than seven years' 
continuous service, the rate of family pension payable to the 
family shall be equal to 50 per cent of the pay last drawn or 
twice the family pension admissible. under. sub-rule (2), 
whichever is less, and the amount so odmissible shall be 
payable from the date following the date of death of the 
Government servant for a period of seven years, or for 
a period up to the date on which the deceased Govern- 

• 	meat servant would have attained the age of 1 65 years had 
he survived, whichever is less. 

• (ii) In the event of death of a Government servant after retire-
ment, the family pension as determined under sub-clause (i) 
shall be payable br a period Of seven years, or for a period 
up to the date on which the retired deceased Government 
servant would have attained the age of 165 .years had he 
survived, whichever is less:.. - 

Provided that in no case the amount of family pension determined 
under sub-clause (ii) of this cIaie shall exceed the pension authorized 
on retirement from Government service: 

Provided further that where the amount of pension authorized on 
retirement is less than the amount of family pension admissible under 
sub-nile (2), the amount of family pension determined under this clause 
shall be limited to the amount of family pension admissible undet sub-
rule(2). . 

• 	:: 	EXPLANA11ON.— For the purpose of this . sub-clause, pension 
authorized on retirement includes the part of the pension which the re-

in 	37,. 	• 	• 	tired Government servaiit may have commuted before death. 
sion196' • . 	 (1') (:) Where a Government servant, who is governed by the  Work- 

men's Compensation Act, 1923 (8 of 1923), dies while in ser- 
0 	 after having rendered not less than seven years' 

- 	 continuous service, the rate of family pension payable to the 
• , 	 familysballbeequaltOsoperCeatOfthepaylastdraWnor 

Ic 'le than 	f.._..., 	one and a half times the family pension admissible under 
,p  ff • 	• 	sub-nile (2), whichever is less. 	• 	i' • . 

(it) The family pensionso determined under sub-clause (:) shall 
&PW (P1 	 9 	be payable for the period mentioned In Chaise (a) 

\%• 	/ 	'I 
- 	 •• - 

-- 

para. on 
nba as and 

ated the 2nd 
iber, 1988.] 

ensionabte 
ad 
it the 31st 

f Finance, 
dated the 

before the 

from 22nd 
able estab-
ewho were 

ub-rule (3), 

or 
i provided 

fit by that 

of death in 

1.SeealsoGID(27)betowthisruie. 	
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Pension for 30½ years of QS: 
61 Rs. 3,430'X _____ = R.s. 3,171 p.m. (rounde4 

- .2x33 
Retirement Gratuity: 

Emoluments reckoning for 
gratuity .. 
Retirement gratuity admissible: 
¼ th 'emoluments' for each 
completed .six-monthly. period 
(i.e., half.yearly period) of 
qualifying service subject to a 
naximum of 16 1/2 times 
'emoluments' or Rs. 1 lakh 

Family -Pension: 
15 010 of pay subject to a 
minimum of Rs. 600 and a 	 15 
maximum of Rs. 1,250 p.m. Rs. 6,900 x — = Rs. 1,035 
(Basic Pay Rs. 6,700 + Stagna- 	 100 
tion Increment Rs. 200) 
In the event of death of the pensioner immediately after retirement, 

the family pension is payable at the enhanced rate of Rs. 2,070 p.m. from 
the date following the date' of his death up to the date on which the pen-
sioner would attain the age of 65 years, if he had survived or for a period 
of 7 years, whichever is earlier. Thereafter the family pension is payable 
at the normal rate of Rs. 1,035 p.m. '  

7 
Family Pension, 1964 

The New Family Pension Schenie, 1964, has been titled as "Family 
lension, 1964" in the Central Civil Services (Pension) Rules, 1972. j  The 
Central Government servants who enter service on or after 1st January, 
1964, are governed by this scheme. The Central Government servants who 

I were in service on 31st December, 1963, and were governed by the 
Liberalised Pension Rules, 1950; either wholly or partially, were given an 
option to retain the benefits of the Family Pension Scheme, 1950 (i.e., 
Family Pension Scheme as contained in the Liberalised Pension Rules), 
if.they so desired. Persons did not exercise any such tion were deem-
ed to .  have elected the Fanily Pension, 1964, Scheme.. 

The benefit of this new family pension schne has been extended from 
22-9-1977 also to Government servants on pensionable establishments who 

ilredied before 31-12-1963 as also to those who were alive on 
31-12-1963 but had opted out of this scheme, vide 0.1., Miii. of Per. & 
Trg., O.M. No. 1 (11)185-Pension Unit, dated 18-6-1985. 

This is a scheme of social security introduced with effect from 1st 
January, 1964, and is intended to be an improvement over the provisions 
existing prior to that date. Under the old provisions (Family Pension, 1950) 
a Government servant had normally to complete 20 years qualifying ser-
vice for becoming entitled to 'family' pension benefits. Cases of less than 
20 years' qualifying service were considered on merits. The duration of 
'family pension' was also limited. The Family Pension, 1964, Scheme gives 
z life nension to the widow/widower of the Government servant. 

Rs. 6,900. 

Rs.6,900 x ¼ x61 
Rs. 1,05,225 
Limited to Rs. 1,00,00 

78 	 SWAMY'S PENSiON RULES MADE EASY 

NOTE 1.—With effect from 1-1-1986, there is no ceiling on reckon- 	. * 	'emoluments' for calculating Retirement/Death Gratuity. - 	. I able 
- 	___ 	... 

To whom admissible.—The Family Pension, 1964, is admissible to 
the family of a deceased Government servant, where he dies (a) after corn- 

NOTE 2.—The amount of pension worked out under the revised 	 pletion of not less than one year's continuous service or before comple- 
For,7.. formula is related to the maximum qualifying servIce of 33 years. tion of one year of contihuous service if the deceased Government ser- 

Government servants who, at the time of retirement,. have rendered qua] 	., 	. 	. vant immediately prior to his appointment was medically examined and 
'\ 

0.
fying service of 10 years or more but less than 33 years, the amount c declared fit for Government service; (b) after retirement from service and 
their pension will be such proportion of the maximum admissible peji- Iwas in receipt of pension on the date of death. A Government servant 
sion as the qualifying service rendered by them bears to the maxiunun 	) 
qualifying service of 33 years. 	 . 	. 	- 	/. 

who retires from service before completing 10 years qualifying service is 
not entitled for the payment of pension; but is entitled to only service 

NOTE 3.—In calculating the length of qualifying service for pension 
and Retirement/Death Gratuity, fraction of a year equal to 3 months and 	- 

- 

gratuity. if such a person dies after retirement, his family wili not be eligible 
for the grant of Family Paision, 1964. 'Continuous service' means service 
rendered in a temporary or permanent capacity in a pensionable establish- above but less than 9 months should be reckoned as completed one half- 

fraction of a year equal to 9 months and above should be reckoned year; 
ment and does not include (i) period of-suspension, if any, and (ii) period 

as completed two half-years, i.e., one full year. of service, if any, rendered before attaining the age of eighteen years. 

NOTE 4.—Stagnation increment shall be treated as 'emoluments' for 
The liberalised provision extending the benefit of Family Pension, 

1964, to the families of Government servants who die while in service 
the purpose of calculating retirement bene fits vide Explanation below Rule 	I before completion of one year's continuous service came into force from 
33, CCS (Pension) Rules; 1972. It should be taken into account for 	I 27-1-1979 and is applicable in the cases of death of Government servants 
family pension and death gratuity also. 	. 	' while in service taking place on or after 27-1-1979. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

INTHEMATTEROF  

OA NO. 10/2909 

Shri Abhimaya Tanti 

Applicant 

-Versus- 

Union of India & others 

Respondents 

-AND- 

LN THE MATTER OF 

Written Statement submitted by the RespondentNo. I to 

WRITTEN STATE11ENT: 

) 	
The humble answering respondents submitted their written statement 

4 . 	

as follows: 

1(a) That I am... 

..........................and respondent No.. 	 the above 

case. I have gone through a copy of the application served on me and have understood the 

contents thereof.' Save and except whatever is specifically admitted in this written 

:
statements, the contentlons and statements made In the application and authorized to the 

the written statement on behalf of all the respondents. 

2) The BRIEF HISTORY OF THE CASE is appended below, and the same may 
be treated as the integral part of this reply. 

BEFIRE HISTORY OF THE CASE 

	

, 	 Late Ariune  Tanti, who was an ex-runner & the holder of PPO Book No. - 

	

l' 	 CA-12353 died while he was a pensioner on 27.3.1964 leaving the following minor 

: 060~ '  
sons/daughter and his wife. 

	

411-1* 	

a) Smt. Fulkumari Tanti------Daughter. 

b) Shri Ananta Tanti-----------Son 

C) Shri Abhjmanva Tanti------Son 
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•g;; 	ivr4 2 	 uwait enoh 
Smt. Susma Tanti — ---------- Wife (now expired) 

 

Smt. Susma Tanti (now expired) has served a notice under 

Section080 CPC through her Advocate on dated 02.7.2001 for grant of life 

time family pension with arrear after passing nearly four decades if the death 
of her husband. 

The Sr. Supdt 01 P0's Cachar.Dn. Silchar4 has taken up the 

matter accordingly and inform her to produce necessary documents in proof 

of her claim on dated 26.9.2001 and dated 22.01.2002 and prescribe form for 
the claim were also supplied to her. 

On dated 18.8.2003, all documents of claims of Family pensions 
received through the IPO, Silchar- West Sub-Division, Slichar were 
forwarded to the Sr. Account Officer, Pen-I, Section, O/o the General 
Manager (PA & F) Kolkatta.. 

Shri Abhimanya Tanti, S/o Late Arjune Tanti on dated 29.6.2005 

informed us that Smt Sushma Tanti hismother) expired on 15.3.2005. And 
hence, the arrear of pension is claimed by him w,e.f. 27.5. 1964 to 15.3.2005. 

Lastly, on initiate any action towards settlement of the life time 
arrear claim of Late Sushma Tanti \Tide GM (PA & F), Kolkata. Hence, the 
Family Pension cannt be disposed by the undersigned without any approval 
from the GM (PA & F), Kolkata. 

3) That with regard to the statement made in paragraphs 1,2,3, 4.1, 4.2, 4.3, of the 

OA, the answering respondents beg to submit that the respondents beg offer no 
comment. 

4 That with regard to the statement made in paragraph 4.4 of the OA, the 

answering respondents beg to submit that te at the time of the expiry 01 Late 

Arjune Tanti, the "Family Pension, 1964" was not implemented, and the same was 
. 

circulated under GJM of Per. & Trg. OM No. —1 (1 1)/85-Pension Unit Dated 
15.6.1985. 

5) That with regard to the statement made in paragraphs 4.5 to 4.7 of the OA, the 
answering respondents beg to offer no comment. 
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,6) That with regard to the statement made in paragraphs 4.8 of the OA, the 

answering respondents beg to submit that the respondents beg to state that the 

statement is blame, the department has taken up the matter and her 

representation. 

That with regard to the statement made in paragraphs 4.9 to 4.17 of the OA, 

the answering respondents beg to submit hat the respondents do not admit 

anything except those are based on records. 

That with regard to the statement made in paragraph 4.18 of the OA., the 

answering respondents beg to submit that the Family Pension Schme, 1964 has 

c. been circulated dated 18.6.1985 and Smt. Sushma Tanti had claimed her Family 

Pension after (apse of decades, in absence of necessary documents required under 

rule, it could not be settled. 	Anti, as per the Postal Account Manual, Vol-I 
- 

"Service records/hook" of the individual is to be disposed 5 (live) years after death 

or retirement of the employee (s. 
LI 

cl That with regard to the statement made in paragraphs 4.19 to 5.1 of the OA, the 
, 

. answering respondents beg to offer no comment 

n1swering 

That with regard to the statement made in paragraph 5.2 of the OA, the 

 respondents beg to reiterate and reaffirm the statement made in 

paragraph 7 in this Written Statement. 

That with regard to the statement made in paragraphs 5.3 to 8.6 of the OA, the 

answering respondents beg to offer no comment. 

/ 
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VERIFICATION 	 TUT! 
01 

I.c R l .,aged 

about 	. .' 	years 	at 	present 	working 	as 

..
-L  . 

,who is one of the respondents and taking steps in this case, being 

duly authorized and competent to sign this verification for all respondents, 

do hereby solemn])' amrni and state that the statement made in paragraph 

IA t 	 aretrue 

to my knowledge and belief, those made in paragraph 

being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. 1 have not suppressed any material 

fact. 

And 1 sign. this verification this 	day of 67 f 	2009 at 

Ccr tic  Nrt 

 . 

\- 
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BEFORE THE CENTRAL A1)MINISTRATIVE TRIBUNAL: 
GUWAHATI BENCH GUWAHATI- 781001. 

CantW Adrnns jc Thhuna 	0. A. No. 10 of 2009 

12 MJN 

lutvahati Bench 	 Sri Abhimanya Tanti ......... Applicant; 
-Vs- 

U.O. I. and others ............Respondents. 

IN THE MATTER OF; 
A rejoinder under Rule 32 of CAT, Rules 
of practice, 1993, by. Sri Abhimanya 
Tanti, S/O Late Arjun T,J.. & Late 
Sushama Tanti a permanent,f village-
Chengduar Part-Il; Br.PO- Noonapani, 
(Borjalenga S.O.) PS- Silchar, Cachar, 
Assam, PIN-788 117 

---Applicant 

The Applicant, named above, submits the 
rejoinder through counsel Monoranjan Das, 
against the Written Statement of the 
respondents, A copy of written Statement was 
received on 18...5.2009 and states as follows: 

That, the respondents failed to comply with 
the Hon'ble Tribunal's order dated 
05.02.2009, by disobeying the direction of 
para 6 of the said order. In para 6 the 
Hon'ble Tribunal has very clearly directed 
the respondents that "Respondents should 
file a copy of the intimation [by which the 
General Manager (PA&F), Kolkata, Respondent 
No. 5 intimated that there were no scope to 
initiate any action for settlement of the 
life time arrear claim of Family pension in 
favour of Late Sushama Tanti] basing on 
which the order under Annexure A-18 dated 
04.02.2008 was issued by the Senior 
Superintendent 	of 	Post- Offices/Cachar 
(Respondent No. 4 ) and supply a copy of the 
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same to the applicant/Advocate for the 
Applicant,, without any waste of time 
before the next date/30.03.2009." As such 
the respondents' W.S. is incomplete and has 
suffered from infirmity and inconsistency 
and therefore, for the said reason alone, 
the contents of the W.S. may kindly be set 
aside ab initio. 

That, the statements made in paras 1) to 3) 
of W.S. is a vague and incomplete statement. 
The respondents, however, did not assail the 
averments made in paras 1 to 4.3 of OA and 
thereby offered no 	comment 	by 	the 
respondents. 

That, the para 4) of the W.S. is inco'ngruous 
in the face of the statement made by the 
respondents in para 3) of the W.S. The 
respondents' contentions are that 'at the 
time of the expiry of Late Arjun Tanti, the 
family Pension 1964 was not implemented.' 
This remark has no bearing vi,s a vis- Govt. 
of India, Ministry of Per. & Trg. ON No. 1 
(11)/85. Pension Unit dated 18.6.1985 and 
also in view of acceptance of contents in 
para 4.3 of OA by the respondents. 

That, the respondents, in para 5) Of the 
W.S. have accepted the contents in para 4.5 
to 4.7 of OA. The Para 4.7 of the OA has 
information 	about 	the 	disposal 	of 
Pensioner's half of PPO. The PPO . was 
submitted to the Postmaster, Silchar HPO at 
the time of receiving payment of life time 
arrear of pension of Rs. 37.74 (Rupees 
thirty seven and paise seventy four ) only 
due to the deceased Arjun Tanti, Ex Runner 
Dwarbond Line. The PPO was made over then at 

..,the .wri.tten...instruction from- the Responden-t.s 
No. 4 (referred Annexure- A-i). 
That, the statement made in para 5) (page 3) 
of the W S that with regard to the 
statement made in para 4.8 of OA, the 
respondents remarked that "It is blame" 
which is vehemently denied by the applicant 
for that the - fact place before the Hon'ble 
Tribunal can alone prove that this matter of 
family pension did not ge.t required 
attention be'fore the 'respondents. The 
claimant of Family Pension, Sushama Tanti, 
since died, had been representing in writing 
since 11.01.2001 but the 'respondents failed 
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to take care of her claim, as would be 
necessary, till 15.3.2005 firstly,. during 
the life time of the said claimant, Sushama 
Tanti for which the said claimant died a 
pathetic death without food not to speak of 
medical aid due to poverty for 
procrastinated action on the part of the 
respondents and secondly, after the death of 
the said Sushama Tanti, her heirs through 
her son Abhimanya Tanti, the applicant, has 
been actively trying but failed to get the 
amount due to her deceased mother and at 
]ast, got a negative reply dated 
0 4 .02.2008, (Annexure A-18) after a period of 
three years. Thus from the fact available 
it can be proved that the respondents did 
not take due diligence to settle a, claim of 
family pension within a. period of eight 
years and after eight years replied that 
claim cannot be settled. Therefore, the 
Hon'ble Tribunal may be pleased to set aside 
the impugned order dated 04.02.2008. and the 
W.S. of the respondents. 

6. 	That, the statement in para 6) of the W.S. 
against para 4.9 to 4.17 is nothing but a 
vague statement of the respondents, wherein, 
the respondents stated that "The respondents 
do not admit anything except those based on 
records." The respondents . ought to have 
mentioned the matter which their records 
speak and as such the statement made in this 
para by the respondents cannot be accepted. 

7 	That, the statement made in •para 7 of, W.S. 
.vis a vis para 4.18 of OA is not true and 
correct statement.. The . statement put up by 
the respondents does not support rule and/or 
law available. The contentions that 'Family 
Pension-1964, had been circulated dated 
18.6.1985 and Sushama Tanti had claimed her 
Fanily Pension after a lapse of decades, in 
absence of any document required under rule 
, it could not be settled .' And that 'as 
per the Postal Manual Volume -I "Service 
records/book" of the individual is to be 
destroyed 5 years after death or retirement 
of the. employee(s).' This statement of the 
respondents has no bearing against the 
grant of family pension for the good ground 
that, the respondents have nowhere in his 
written statement denied the fact that (1) 
they could not trace out the p.ensioner, 
Later Arjun Tanti, as a Tensioner,(2) the 
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concerned PPO No, Ca 12353 and (3) the 
sanctioned of sum of Rs. 37.74, being the 
life time pension arrear due to Arjun Tanti 
Ex Runner Dwarbond line was paid to Sushama 
Tanti, the widow of the deceased Arjun Tanti 
(Referred Annexure A-i). Moreover, family 
pension is not a deferred wage, not quid pro 
quo but a compassionate grant as a socithJ-.. 
security on the demise of a Govt. 
Employee/pensioner. Secondly, the claim of 
pension/family pension is not barred by 
limitation. In this r.egard, it is to be 
pointed out that the new family pehsion 
164 was effected from 22.9.1977 and given 
a gazette notification as S.O. No. 2388, in 
the Gazette of India, Dated 6th •August, 
1988 [From a note below Armnexure A-19]..  The 
applicant firmly believed that after 
introduction of the said new family pension 
scheme with effect from 22.9.77, there was 
clear Departmental instruction to review, 
suo moto, all such cases by the Department 
itself through its machinery, but in the 
instant case, the respondents did not take 
care and her case of family pension left out 
and now the respondents have been trying to 
shift the burden of responsibility on the 
shoulder of claimant with the plea of delay. 
It has been mentioned in the OA that the 
claimant/applicant are illiterate and 
resident of one of the most backward areas 
of Assam and in the district of Cachar, far 
from Siichar, connected with fair weather 
roads only, for which the claimant could 
learnt about the introduction of new family 
pension scheme, 1964 and it was in the 
beginning of the year, 2001 the matter came 
to her knowledge and then she started 
persuasion to get family pensioni It is a 
settled principle of law that the pension 
matter is not barred by law of limitation, 
Therefore, the contentions of the respondent 
made in para 7) does not hold good in view 
of the above discussion and the Hon'ble 
Tribunal may be pleased to pass order in 
favour of the claimant/applicant and against 
the respondents. 

8. 	That, the para 8) of the W.S by the 
respondents has been placed against the para 
4.19 to 5.1 of OA and the respondents 
preferred no comment which may be taken as 
accepted. The Para 4.19 denotes the manner 
by hióh the PPO half of the Arjun Tanti was 
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made over to the Postmaster Silchar HPO at 
the written instruction of the Respondent 
No.4. The para 5.1 of the OA is related to 
the para 4.15. In para 4.15 of the OA, it is 
stated that the applicant was told to obtain 
Succession Certificate from a court of Law 
against arrear Rs.2,77,799/ (rupees two 
lacs seventy seven thousand seven hundred 
ninety nine) Only as family pension from 
22.9.1977 to 15.3.2005 due to late sushama 
Tanti, widow of Late Arjun Tanti. For that, 
the respondents now cannot deny bona fide 
payment of the said money to the applicant 
after obtaining Succession Certificate in 
compliance of the order of the respondent 
No. 4 dated 26.9.06 ( Annexure A-14). 

That, the respondents in para 9) of the W.S. 
referred to para 5.2 of OA and stated..s.arne 
thing as is in para 7) of the W- The 
applicant's contentions in para 5.2 fOAis 
that the Family pension 1964 giès a life 
pension 	to 	widow/widower/family 	o.± 	a 
deceased Govt. Servant where he dies aftt 
completion of one year service or less th.aii 
one year service if he has been medicaJly 
examined 	and found fit before he was 
appointed and after retirement if he is a 
pensioner on the date of his death. The OA 
was filed as per provision of Rule 54 of the 
CCS (Pension) Rules 1972. The respondents 
did not assail this contention of the OA and 
as such it goes in favour of the applicant. 

That, para 10) of the W.S. referred to paras 
5.3 to 8.6 of the OA. In para 5.3 of OA it 
was stated that the custodian of PPO is the 
respondents No. 5 after payment of arrear 
vide Memo. dated 06.8.64 and the respondents 
could make payment of Family Pension on 
receipt of Govt. Circular dated 18.6.1985 ( 
Annexure A--8&- 19) and thereafter on the 
representation dated 11.01.2001 (Annexure A-
2) of Sushama Tanti. In para 5.4 it has been 
mentioned that the claimants are legal heirs 
of the deceaseds and they are entitled to 
get the arrears due to Sushama Tanti. In 
para 8.1 to 8.6 the applicant prayed for 
relief(s) before the tribunal e—e-t (1) to 
set aside the impugned letter dated 
04.02.2008 	(Annexure-18); 	(2) 	demand for 
payment of Rs. 2,77,799/ arrear of Family 
pension due to Sushama Tanti with 12% of 
interest from the date it was due; (3) to 
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of Sucession •Certificate etc. 
amounted Rs. 14,9301- ; (4) to get 
compensation of Rs. 50,000/- for irreparable 
loss, mental agony and torture; (5) to get 
cost of this application and (6) Such other 
relief(s) as Your Honour would thinks fit 
and proper. The respondents have nothing to 
deny the claims of the applicant submitted 
as prayer before the Hon'ble Tribunal and 
hence the Hon'ble Tribunal be pleased to 
pass order in favour of the humble 
applicant. 

That, the document submitted with the OA are 
genuine and the respondents did not deny 
these documents rather acquiesced. 

That, from the fact mentioned in the W.S 
against the matter stated in OA have no 
material for contradiction and as such to 
meet the ends of justice the applicant would 
be allowed to get the relief(s) as prayed 
for and for the act of which the humble 
applicant as in duty bound shall ever pray. 

Verification 

I, Sri Abhimanya Tanti, age 40 years, Sb 
Late Arjun Tanti, resident of village -Chengduar Part-Il, 
Pa- Noonapani, P.S- Silchar, do hereby verily state that 
the contents of the rejoinder in para 1 to para 12 are true 
and correct to the best of my knowledge and belief and are 
believe to be true on information received. I have not 
suppressed any material fact. 

Date: 	2:9.05.09. 

Place; Silchar. 	Signature. 

AFFIDAVIT follows: 
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I, Sri Abhimanya Tanti, SIO Late Arjun Tanti and 
Late Sushama Tanti, resident of village- Chengduar Part-Il. 
P0- Noonapani, PS- Silchar, and District- Cachar, Assam, by 
caste - Hindu, by nationality-Indian, occupation-
cultivation, do hereby solemnly affirm and state as 
follows: 

That, I am the applicant for and on behalf of all the 
heirs of the deceased named above. 

That, the statement made by me in the rejoinder from 
para 1 to para 12 are read over and explained to me and I 
have under-stood the meaning as expiained.to me. 

That, the statement made in para 1 to para 12 of the 
rejoinder are true to my best of my knowledge and belief 
and I believed to be true on information and in solemn 
afirmation, whereof, I sign this affidavit on this the 
')L da.y of 	jry'.- _ 2009, before the Notary Public-at 
Si 1 char. 	 _____ 	 - CL 

I dent i f i e d by 	 S 
Deponent 

Advocate 
hTW/c9 

Contents of the affidavit are 
Truly and audibly read over/ 
translated into Bengali Lang-
uage and he seems to have un-
derstood the same. 

Nnd Signature 

SOLEMNLY AFARMED & DECLARED 
SoleITj 	TIcW 

41  
I 

	

Not.P 	ic. 
NOTARY 

REGD. No SLC-i of 2007 



Date Events Page Nos. 

As per OA 

31.12.1963 Benefit of new family pension scheme has been extended who 36 
retired/died before 31.12.63, as also to those who were alive on 

Mm. 	Per. & 36(a) & 31.12.63 and opted out of the scheme vide G.i, 	of.  
Trg. OM. No. 1(11) 185-Pension Unit, dated 18-64985. 

b-i .01.1964 The Central Government Servants who enter service on 36 	& 
• after 1st. January 1964 are governed by this' scheme, has 36(a)' 

been titled as Family' Pension Scheme, 1964, in the CCS 
(Pension ) Rules, .1972. (A-19) 

27.31964 Arjun Tanti, Ex-Runner, Dwarbond line expired as a 11 
• pensioner whose PPO number is CA 12353.. (A-i) 

06.8.1964 Sanction Memo of life time pension 	from 01.3.64 to 
27.1.64 due to Late Arjunti Tanti, payable to his heirs 11 
including the applicant Abhimanya Tanti 	(A-i) 

22.9.1977 From 22.9.1977, the 	New Family Pension Scheme, 36& 
1964, has been introduced vide G.I., Mm. of Per. & Trg. OM. 36(a 
No. 1(11) /85-Pension Unit, dated 18-6-1985. (A-19) 

18-6-1985. From that date the New Family Pension Scheme, 1964, 36& 
has been introduced vide Gi, Mm. of Per. & Trg. OM. No. 3 6(a) 
1(11)/85-Pension Unit, dated 18-6-1985. (A-19) 

20.7.1988 The provision of Family Pension Scheme, 1964 extended 
to Government Servants in pensionable establishment from 
22.9.77, who retire/died before 3 1.12.63 as also to those 
who were alive on 31.12.63 but had opted out of the 
Scheme, 1964..Inserted in Rule 54 of CCS (P)Rules 1972 36 
by G.I. Deptt. of P.& P.W., Notification No. 2/18/87-P & 
PW (PlC). dated the 20th  July 1988. (A-19) 

11.1.2001 Sushma Tanti, mother'of the applicant sent her first written 12 
representation to the respondent No. 4 and others.(A-2) 

02.07 .2001 An Advocate's notice to the respondents (A-3) 13 - 16 

06.7.200 1 Respondent wrote to Sushma jTanti to submit PPO book 
and service particulars with copy endorsement to the (1) 
Sr. PM Silehar HO and (2) IPO Silchar West.Sub-Divn. 17 
(A-4) 

.10.7.2001 SSP/Silchar,, Sent requisite forms for family pension to the 20 
IPO (W) Silchar (A-7) 
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1 lt7.2001 Reply by Sushama Tanti to the Respondent's letter dtd. 18 
06.7.01 (A-5) 

21.8.2002 A representation by Sushama Tanti to the DDG (P), New 19 
• Delhi -110001, for early payment of Family Pension. (A-6) 

12.08.03 Inspector of Post Offices, forwarded Family pension 21 - 22 
Papers duly completed to the Respondent No. 4. (A-8) 

18.8.03 SSP/Cachstr, Silchar, forwarded the pension papers to Shri 
M.S. Mandal, Sr. Accounts Officer, 0/0 the GM 

( 
PA &F) 

West Bengal Circle, Kolkata. 	(A-9) - 
23 	24 

05.12.05 The copy of latter from GM (PA &F) West Bengal Circle, 
Kolkata 	addressed 	to 	the 	Supdt. 	of POs' 	Silchar 

• RespondentNo.4,dated s 1205 	(A-13) 29 

15.3.1 OO5 Sushama Tanti Expired without getting her family pension. 34 
(A-17) 

09.1.06 The SSP/Silchar, respondent No. 4, addressed to applicant 
to submit document/papers in connection payment of life 
time arrear of family pension due to the deceased Sushma 25 
Tanti. 	. 	 (A-b) 

07.02.2006 Advocate's Notice to therespondents No. 4 and 5 for early 26 —27 
payment of arrear of family pension. (A-il) 

03.7.06 Letter 	addressed to 	SSP/Silchar Copy to 	Advocate 
• Manoranjan Das, 	from GM Kolkata, to. send pension 

• document in connection of payment of arrear of family 28 
pension due to the Late Sushama Tanti. (A-U) 

.6.9.06 Letter from SSP ISilchar To Applicant for submission of 
(a)Succession certificate, for Rs. 2,77,7991- (b) Consent 
letter and (c) filled up application. (A-14) 	. 30 

13.6.2007 Succession Certificate Issued by the Add!. District Judge, 
Cachar, Si!char, Case No Misc 

( S/C) 18 of 2007. 
empowering the applicant to collect the debt Rs. 2,77,799/i 32 - 33 
(A-16) 

02.7.07 Letter with a copy of Succession Certificate and death 31 
certificate sent to the respondents No 4. 	(A-IS) 

:

0:4.2.08 Impugned order of rejection of claim of the Applicant 35 _____ (A-18) 
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